MOST IMMEDIATE
ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054.

No. F.11/2206/DCPCVS/2025 B 77 Dated: %/ 09)) =8

To

¢ Dy. Secretary (Question Cell),
Delhi Legislative Secretariat,
Old Secretariat Delhi-110054.,

Sub : Reply of Vidhan Sabha UnStarred Question No. 141 for answer on dated
27.03.2025 raised by Hon’ble MLA Smt. Atishi. J;

Sir,
Please find enclosed herewith the 100 copies of the reply in respect of above

said question for further necessary action at you end.

This issues with the prior approval of Hon’ble Minister (Revenue).

Yours faithfully

Encl : As above. wp_v

SUB DIVISIONAL MAGISTRATE-II (HQ)

Arvind Kumar
SDM (HQ),
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101.04.202:
Matter in the file relates to callout of Civil Defence volupteers for the period 01.04.2023

to 31.03.2024. ; done

May like to sce the approval of Director Givil l)rl('m-v/l)ivlshmnl -('.”‘m[’:,'il';:'-m::‘qirti::r,:vrt,lri(;
page 154/N to 159/N, regarding to callout of 298 Civil Defence Vullmlc,f.rs. ! wr'm'nl il
DDMA Revenue HQ and Civil Defence 1Q for the purpose ol (]Iﬁ.‘fslvl"l;;')'z"';lr '
Purpose of Training and Exercise for the period from 01.04.2022 t0 g 413.20e5.

Management Act 2006, “Disaster means a

As per v provision of the Disaster ‘
per the provision area, arising from natural or

catastrophe, mishap, calamity or grave occurrence in any : / e wh ik
manmade causes Or by accident or negligence which results in substantial loss o ife or
human suffering or \I.\ﬁlngv to and destruction of property Or damage m,'ur (!(?llf'tff’?'tifl" of
environment and is of such a nature or magnitude as to be beyond the coping capacity of the

community of the affected area.”
rocess of planning,

“Disaster management means 4 continuous and integrated: p :
ssary or expedient

arganizing, coordinating and implementing measures which which are nece
for- -

() Prevention of danger or threat of any disaster;

(i) Mitigation or reduction of risk of any disaster or its severity or consequ

(iii)  Capacity building;

(iv)  Preparedness to deal with any disaster;

v) Prompt response to any threatening disaster situation or disaster;

(vi)  Assessing the severity or magnitude oi effects of any disaster;

(vii)  Evacuation, rescue and relief,

(viii) Rehabilitation and reconstruction;

ences;

The state of Delhi is prone to various disasters both natural as well as manmade such as
earthquake, flood, acts of terrorism, fires, industrial and nuclear, biological & chemical, flash
floods, building collapse, road accidents, water logging, pollution etc. Delhi falls in zone-1V on
seismic map of India meaning widespread destruction in the event of an earthquacke.

As per the provision of Civil Defence Act 1968, Civil Defence means:-

"Civil Defence includes any measures, not amounting to actual combat, Sfor affording
protection to any person, property, place or thing in India or any part of the territory thereof
against any hostile attack, whether from air, land, sea or other places, or, for depriving any such
attack, of the whole or part of its effect, whether such measures are taken before, during at or
after the time of such attack, or any measure taken for the purpose of disaster management,
before, during at or after any disaster.”

Thus, the ulitization for Civil Defence Volunteers in Disaster Management strengthens
the preparedness of the community during peace time and response of various agencies durig
emergent situations. The Civil Defence Volunteers act as key link between the different
districts and the headquarters for preparedress and response phases of disaster
management.

Civil Defence volunteers are being positioned in Revenue HQ for the purpose of disaster
management, in the ratio of 20 volunteers per district totaling to 220 (11 district x 20 Civil
Defence vols.). These volunteers are being utilized for the purpose of disaster mangment by
keeping and updating the knowledge and information about various installation and strategic
location and to assist authorities during disasters. Further, at the time of any disaster lots of
relief/rehabilitation activities are to be regulated/governed at Revenue headquarter. Their
duty bills shall be sent by concerned incharges to ]SO (CD) as per rule and the expenditure
tm;_rards payment of duty and conveyance allowance will be borne by Directorate of Civil
Defence.

Apart from this, 165 Civil Defence volunteers for Civil Defence districts (4 CDVs X 33 Sub
Division) and 33 Civil Defence volunteers for Civil Defence HQ (3 CDVs X 11 District) are
engaged for the purpose of Civil Defence i.e. training and Excersie.

It is pertinent to mention that as per the provisions of Civil Defence Regulation 1968
para9. ' |

“Duty member of the corps may be called on duty:-

Q) For training;

(yméalr (i)  For practice or exercises;
<ol (HO), (iii) To perform the duties assigned to the
SDi

i

A m by order under these regulations or
eing in force, for the protection of persons
attack and for the purpose of disaster

under any other law for the time

and property against hostile
management”.
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Itis further, clarified that as per the provigion of Civil Defence Act. Secﬂonf:r(triming
Sate Government or the Controller may, by order, call out a member of the COI’PSCWil oafensh
or for discharging such functions in relation to the carrying out of measures for
as maybe specified in such order.”

——

And
As per Section 4(2) of Civil Defepce Act, 1968:-

- rs
“The state Govt may, for the Purpose of co-ordinating the activities of the Col;ltl:’g:’y
within the state, appoint a Directo, of Civil Defence and every Controller shall ¢

With the directions given by such Director,”

Therefore, it is submitted that the Civil Defence volunteerc are called out by the

Director Civil Defence as PEr requirement ynder the powers vested to him/her as per the
Provisions of Civil Defence Act, Rules & Regulations 1968.

And
As per the provision of Civil Defence Regulation 1968, para 8:-
"Coordination of Service-

(1) the mempe, the Corps shall ordinarily serve in a
voluntary and honorary capacity: rof =

Provided that the State Government m
(at such scales as may be prescripeq by it
Government) to o member of the Corps whe

ay, by order, authorize payment of duty allowance
from time to time in consulation with the Central
n called on duty.

Place of duty
DDMA, Revenue HQ

Remarks
Long Absentee

‘ The details of the members of Cjyi] Defence Corps to be called out with Revenue HQ
for disaster mana

Bement and with Civil pef, Head i ise durin
2023-2024 is Summarized belon, ence Headquarters for training/exercise &

A. 161 Details of members o

; ['the Civil Defence Corps called out with Revenue HQ for
Disaster Management

iiaria .

:S[.;Jo: l;:":\e s e E. No. Place of duty
l—=2 | Sh. Anil Kumar WH\*—“‘
2| Sh. Sunil Paswan Ni—.iféj/s‘s7%
3 Sh. Bikash Thapa mﬁgﬁ_ Pr. Br. of Div.
4 | Sh. Suraj Vishwkarma WEIT ) :‘)‘:r';l/‘ lc):;“[)‘it‘?r_c“’ii
5 Sh.D e isiona
6 | sh N:::l;e[:-al 907?222?2:};&16 Commissioner
2. |
7 Sh. Rakesh Chhillar 1797447
| 8 Sh. Kameshwar Kumar 145/160
9 Sh. Dharmender Singh 222/239 Pr.Br. of DC-| (HQ)
10 Sh. Sumit Choudhary 206/1153 ]
11 | Sh. Arun Kumar 165/1263 |
12 [ Sh. Tilak Raj 273/2338 Pr. Br. of DC-II (HQ)
13 | Sh. Rajesh Kumar 166/586
14 | Sh. Deepak Kumar Dhiren 183/1125
|15 | Sh. Hemraj 146/1202 Pr.Br. of DC-IV (HQ)
16 | Sh, Vikas Kumar 112/204806 T
17 [ Ms. Shalu 90760000170009
18 | Sh. Uday Prakash 205/1368 Pr. Br. of DC-V (HQ)
19 | Sh. Ram Kumar Meena 234/145
20 | Sh. Sumit Kumar 182/1461
21 | Sh. Sumit Kumar 182/2407 T
22 | Sh. Hari Prakash Dahiya 241/495 Pr. Br. of DCA (Rev.HQ)
23 Sh. Ram Dular Mehto 159/882
[ Accounts & Planning
24 | Sh. Om Prakash Sharma 212/2463 Branch (Rev. HQ)
(DC-1V)
25 | Sh. Sujeet Kumar 259/881 |
26 Sh. Ramesh Kumar 90760000375072 | pr. Br, Of Spl. CEO
{ 27 | Sh. Suresh Kumar 90760000016094 | (DDMA)
""28 | Sh. Michel 90760000081925 —
f ; -?) jSHE"LR‘H 178/(1 139 Pr. Br.
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Arvind Kumg

SDM (HQ)

vegny

30 | Sh.Kishan Lal 247/194 Sramp and Registration
31 | Sh. Chirag Rastogi 220/15 _(EQY,D__—_—-—————
32 | Smt. Santosh 259/130 | (1 pranch (Rev. HQ) '
33 | Sh. Niranjan Kumar Singh 151/907 | (pc-IlN)
34 | Sh.Vikas 182/2275M [
35 | Sh. Kailash Singh 175/1236____|
36 | Sh. Amit Kumar 212/2399 | pr. Br. SDM-11 (11Q)
37 | Sh. Aman Nautiyal 90760000017447
38 | Ms. Sunita 282/L/458 .
39 | Sh. ]at.in Wadhwa 240/381 Relief Branch
40 | Ms. Himanshu 90760000005750_| (pC-1V)
41 | Sh. Rajesh Kumar 90760000029192
42 | Sh. Parveen Kumar 172/1692 R &I Branch
dicial (includin
43 | Sh.Vipul 145/607 Bﬁasl:ll\!l:ttlers]( ’
Land Revenue & Land
44 | Ms Nagina Rani 174/L/69 Acquisition Matters
(e
45 | Sh. Rahul'Sharma 205/1021
46 | Sh. Anand Mishra 205/941 Pr. Br. of SDM-11I (HQ)
47 | Sh. Rakesh 150/717 -
48 | Sh. Chandan Kumar 245/108 —%MMD_CL/L
49 | Sh. Chander Prakash 90760000027819
50 | Md. Asif Siddiqui 246/118
51 | Ms. Rekha 145/L,/177
52 | Sh. Himanshu 90760000012546
53 | Sh. Arvind Kumar Sharma 170/1687
54 Mohd. Shad 90760000020917 | Care taking Branch (Rev.
55 Sh. Anil Kumar 90760000012795 | HQ)
56 | Sh.Satish 207/254 (DC-1)
57 | Mrs. Meenu 146/L/383
58 | Sh. Sunil Kumar 90760000022847
59 Sh. Sushil Kumar 90760000012797
60 | Sh. Devta Deen 90760000006805
61 | Sh. Mukesh Kumar 239/1149
62 | Sh.Surender Singh 177/1377
63 | Sh.Prince Kumar 211/1697 Pr. Br. SDM-1V (HQ)
64 | Sh.Vishal Prasad 90760000010697
65 | Sh. Rohtash 179/1616
66 | Sh. Arun Kumar 182/2980 | CCS Branchand Marriage
67 | Sh. Rahul Khadka 90760000006635 fgg_“)
68 | Ms. Aarti 9(1760000017250
] Central Record Room
69 | Sh. Pawan Rana 181/1464 (DC-V)
.70 | Sh. Ajeet Kumar 205/1306
71 | Sh.Manu Gaur 90760000022774
72 | Sh. Navneet Solanki 177/3039 Wagqf Board Rev. HQ
73 | Sh. Sudhir Kumar Singh 149/935
74 | Sh. Deepak Kumar 90760000278568
Minority Affairs Branch
75 | Ms. Shiv Rani Pal 239/L/669 with Scholarship Cell
(DC-ID)
76 | Sh. Parveen Kumar 209/1740 Parliament Cell (Rev.
HQ)(DC-IV)
77 | Sh. Rahul Kumar 177/2829 Pr. Br. SDM-V (HQ)
78 | Smt. Shristy Sharma 172/L/1563 RTI & Appeal Cases
79 Sh. Deepak Chaturvedi 210/1238 (Special CEO)
80 | Sh. Vikas Rai 151/1058 PG Cell (Special CEQ
g1 | Sh.Aryan Raj 215/2069 Covid Branch.
82 | Sh. Michael Joseph Marshall | 90760000027709 | (DC-V)
" 83 | Sh. Akash Kanojia 193/1522 Coordination Branch (DC- |
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84 | Sh. Vipin Sharma 239/978 1v)
85 __| Sh. Ganesh Dutt 90760000282832 ]
Census & NPR 2020, Socio
86 | Sh. Shivpal Kushwaha 170/1868 Economic Caste Census
= » o Matters (DC-1V)
Smt. Precti |- 207600000118
|88 | Sh. Anuj Dixit ._mmm P T SDMAILEHA)
89 | Sh. Gaurav Kharbanda 172/1139 l:gt:a{;)t & Treasury
|90 | Sh. Munesh Kumar 236
|91 | Sh. Manish Singh 9076000/:06T2925_9‘ Vigilance Branch (DC-IV)
|92 | Ms. Deepti 150/L,/293 | Consultant DDMA
93 | Sh. Gaurav 90760000015799 |
_ 94| Sh. Rohit Kaushik 151/1128
95 | Sh.Israr Ahmed 239/1246 Director of Panchayat
|96 | Sh. Syed Abdullah 159/1202
97 | Sh. Chander Parkash 131/3832
|98 | Sh.Om Parkash 131/4402 BDO (South-WestDistrict)
99 | Sh. Sarfraj 131/4075
101 b R SO gt
: 0760000001292 | BDO (South District)
102 | Sh. Tarun Kumar Gupta ___112/1630
103 | Sh. Pankaj Kumar 135/4138
104 | Sh. Chander Kant Vats 1442271 BDO (West District)
105 | Sh. Sl:nl{bllaln Dagar 259/153141
00— Vipin Solankl 201/66377 | BDO (East District)
S. Kiran M
108 | Sh. Shivam Sharma 17472170
109 | Sh. Vishank Singhal 245,381 BDO (North District)
110 | Ms. Priya 238/1420
111 | Smt. Sunita Sharma 210/1146 BDO (North-East District)
Rl 12 | Sh. Ravinder Kumar 178/1846 BDO (North-WestDistrict)
113 | Sh. Deepak 90760000013896
114 | Sh. Vivek Tanwar 165/1180 BDO (Central District)
115 | Sh.Imran Alam 159/657
116 | Sh. Amit Srivastay 131/4161
117 | Sh. Jitender Kr. Gaud 252/625
118 | Sh.Jitendra Kumar 146/1634
119 | Sh. Devender Kumar Yadav 239/1650
120 | Ms. Padma 90760000019756
121 | Sh. Vishal Kumar Savriya 90760000032106
122 | Sh. Amit Kumar 90760000028539 Chief Minister's Cam
123 | Sh. Babloo 90760000164554 |/yri-e P
124 | Sh. Hitesh Kumar 90760000129744
125 | Sh. Ajit Kumar 90760000184431
126 | Sh. Anirudh 90760000040249
127 | Sh. Manoj Kumar Dubey 90760000144214
128 | Mohd. Parvez 90760000147530
129 | Sh. Sahib Singh 90760000159068 |«
130 | Sh. Vijay Kumar Yadav 90760000210234 | *
131 | Sh. Vijay Barse 161/1138
132 | Sh. Sumit Kumar 198/325
133 | Sh. Amit Kumar Sharma 209/2216 L
134 | Ms. Shabana 90760000006394 | DePUtY Chief Minister's
: Camp Officer
135 [ Sh. Rohit Kumar 90760000033214
[ 136 | Sh. Ankit Kumar 90760000113765
[ 137 | Sh. Prem Pal 124/808
138 | Sh. Iftakhar Anees 225/247 Minster of Law, Justice
Sh. Sushil Mandal 146/21
.| Ms. Salma 248/1893 UTCS Training Centre,
-Ms. Dolly 195/L/768 Karkardooma
142 | Sh. Rahul Yadav 90760000002461
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| 143 | Mrs. Sarita N 195759
.144 Sh. Parvesh Kumar 90760020_03&1,__
;:2 Sh. Munna Ram 239/968 ._.l_r.?-—-————————‘
; ouse |
oh. Mukand Singh 239/ 351"/”' IN?mh East Delhi RIOTS
147 | Sh. Chandan Ram 907600001 16362 Claims Cor Commission
148 | Sh. Sunil Kumar mmf MIAUS(CSD 5
149 | Sh.OmPrakash | 17:;]1:1]?'7/ MIA(UTSD)
150 | Sh. Virpal Singh 178/1591 MUAQUTSIY
151 | Sh. l\mm;cct Sinbh 12 1/70.;# M 1) I
152 [ Sh. Ashu Anand 159/1075 "MIA (US&UTS-I)
153 | Sh. Sanjay 90760000005699 Mﬂ&"_ﬁl‘l—-_ §
154 | Sh. Santosh Kumar 178/1661 _MHA UT Division_
155 | Sh. Indraj Singh 178/1595 MHA (C_'i)/D_J___-_
"MIIA (US/UTL &SO/DD &
156 | Sh. Sumit Kumar 90760000012038 | pNji)
157 | Sh. Deepak 223947___| MHA (Delhi Desk)
158 | Sh.Vignesh T. 237/887 | MHA (Director/PERS-1)
159 | Sh. Ram Veer 178/2494 MHA (US&SO/ANL)
160 | Sh. Rahul Kumar 90760000006398 | MHA, North-Block
161 Sh. Girish 90760000020270
6oL B. 132 Details of members of the Civil Defence Corps called out with Civil Defence
Headquarters for training/exercise.
S.No | NAME E.NO. PLACE OF DUTY
| [ 1. | Sh.Suresh 177/2210 CD Office Alipur, North
2. | Sh. Anil Kumar 177/1502 CD Office Alipur, North
3. | Sh. Deepak Rai 244/543 CD Office Alipur, North
4. Sh. Bheem Singh 177/2466 CD Office Alipur, North
Sh. Abneesh Kumar
5 Gupta 241/943 CD Office Alipur, North
6. Sh. Rakesh Kumar | 151/809 CD Office Alipur, North
7. Sh. Arun Kumar 90760000018209 | CD Office Kanjhawala, North-West
8 Sh. Naresh Kumar | 223/806 CD Office Kanjhawala, North-West
| 9. Sh. Sanjeev Kumar | 179/1267 CD Office Kanjhawala, North-West
| 10. | Sh. Anand Kumar | 244/307 CD Office Kanjhawala, North-West
11. | Sh. Veer Singh 205/1004 CD Office Kanjhawala, North-West
12. | Sh. Shyam Singh 178/772 CD Office Kanjhawala, North-West
Sh, Subham
13. | Sombanshi 273/3352 CD Office Kanjhawala, North-West
14. | Sh. Deepak Kumar_ | 177/2418 CD Office Kanjhawala, North-West
« 15. | Sh.Sonu 179/1628 CD Office Kanjhawala, North-West
‘ 16. | Sh. Dharam Pal 178/550 CD Office Kanjhawala, North-West
17. | Sh. Maya Ram 180/1094 CD Office Kanjhawala, North-West
18. | Sh. Parvesh Singh | 223/812 CD Office Kanjhawala, North-West
19. | Sh. Vijender Kumar | 172/1461 CD Office Rajouri Garden, West
20. | Sh. Manish 127/3013 CD Office Rajouri Garden, West
21. | Ms. Renu Sharma 90760000012750 | CD Office Rajouri Garden, West
22. | Ms. Priyanka 164/1299 CD Office Rajouri Garden, West
23. | Sh. Sumit Ujjainwal | 90760000021328 | CD Office Rajouri Garden, West
24. | Ms. Manju 144/1880 CD Office Rajouri Garden, West
25. | Ms. Sarita 188/1801 CD Office Rajouri Garden, West
26. | Sh. Pardeep 128/1106 CD Office Kapashera, South-West
27. | Ms. Pooja Vashist | 225/Lw/56 CD Office Kapashera, South-West
28. | Sh. Sunny 243/4162 CD Office Kapashera, South-West
29. | Ms. Sheela Rana 135/928 CD Office Kapashera, South-West
Sh. Ar.un Kumar CD Office Kapashera, South-West
30. | Tahelia 129/95
‘[,@/ 31. | Sh.Salman Khan 130/932 CD Office Saket, South
: ‘ 32. | Ms. Difnpal Sharma | 111/1133 CD Office Saket, South
A\‘V'\nr\ ¥ ; 3 Ms. Priya Rana 90760000121392 | CD Office Saket, South
, oM (134 | Sh. Arun Kumar 90760000009746 | CD Office Saket, South
35. | Ms. Pooja Sharma | 90760000010726 | CD Office Saket, South
Sh. Surender
! 36. | Kumar Yadav 254/718 CD Office Saket, South
3 37. | Ms. Archna Dubey | 120/793 CD Office Saket, South -
; ‘ 38. | Sh.Ajay 127/2574’ ‘ (’D Ofﬁce Amar Colony, South-EaSt
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\,qw 39. |s e
. | Sh.F
Fatehi
40, Ms. Ka Mohd. ne
Gah mla 112/1 I o":
41. | sh arwar 614 (fad !
42 . Gulsh cb
‘ M* |
Sh. Ajay :n 233 2904 CD n”]ce Ko
St uma 112/1 ffic arC
43. Y]' Ramesh K . 9076 556 e Ainar COIon"' Sout}
a o 4
44 S!ndpa - um 0000036750 (C:g Office A lony. Soutn East
| 44. .Pa -Ea
45' Sharn\:’,]an Kumar 90760000021272 Office A:‘::;golony South "
. S C ¢ &l 0 » lt T
i 2h. Bhoop Singh_ 202/992 CD Office A any.South East
.| sh arvir Sin 221/4 mar Colo
.G h 9 C n
48 au B DO Y, S
= | Shs .rav(;m‘g 236/619 C ffice A outh-East
9. |S Sanjay Si 23 D Offi mar C
5 h, Hari \arm 6/904 C ice A olony
2% 3 larish S 120/767 <D Oifice A::“'Colony’ Sotth-fast
. - Sakunts - 90 Offi arC . South- >
52. ':5- Seema e M & Oﬂfce A COlO"Y, Soun' East
53. 51‘. Dcep-:k 13863000023777 €D olr:ccj‘llh N1:l°")’. Sou“:'gast
5 . Ajeet 37 C o par H -East
4. Ms ]eet Kuma 907600 D orﬁCcJ m N‘_‘gﬂrl ousc, New D :
55 .Gunj r 001802 CDO Jam N louse elhi
56. Sh. Pra Jn 136/2086 93 | CD Ofﬁce Jam NEEar Hous . New Delhi
S Budhde: Kum 120/94 ffice agar H e, New D :
57 udt ar 6 CD 0Of JamN ous elhi
. | Sh dev G 157 ffic agar e, New
58. _Pradee ~hosh | 24 223 CD Offi e Jam Nag House, N Delhi |
59. Ms. Swati 1l<’ Kumar 1’7L7i2_,. LA 0frlcck‘m Nak’ar”ousc' e Dohi | |
60. Sh-DeVEnd S ﬂ?/ cD 0"-“:0 lam Nagar IIOUSe' New Del_hl—/
Sh. Anil K er Singh 125 L/1411 CD ()frlce Jam Nagarnouse‘ Ncw Delhi
6 Sh.H umar 63/384 C ice Ja gar House, ew Delhi
1. arsh 9 D Offi m Na use N hi
Seh Kr. 076000 C ice Ja jagar Ho _New Delhi
T TR Oifice Jan e De'hi
gi Sh M,:y.Ku“‘ilr 244 305 D OfﬁcE ]ﬂ: :agar Hoz:e’ New Delh:
& Ms nish Kau - 120/8 agar H e, New Delhi
65 _Sohani shik 53 CDO ouse elhi
66. Shiink M = O;ECC Jam Na NewDelhi___—
67 Ms. Vinti __silﬁ" cbo = Ci"”L‘mr“m‘Sc N
.| M : 151/12 ffice Civi ines, C , New Delhi
68 s. Madhu _ij_[j?' CD Offi ivil Lin entral clhi
Sh.Di a Rani 78/128 fice Civi .“eS.C
| 70. | .Din 0 CD Of ivil entra
7(1)- :andeeSh Chander 176/L/71 cD 82::29 Civnt::s:- Ecmm: '
- h e Civil Li .
(72| = Inderjeet 191/7 CD Office !v!leeS ce“‘ral ‘
| Sh. Santosh Kumar 1 30 Civil Lin ; Central
Sh sh Kum 74/21 es, Cen — |
7 . Hari ar 50 cD tral
(73 |P arish C 239/4 Office Civi
74 ande hand £ CDO ivil Li
Sh, ivel Gl L s Office Ci il Lines, C : |
h. Ch 2 ivil Li entra !
RESS Prakaa}?der 148/322 CcDO Lines. ce"tra:
S _—__fl-__’__ i
S f le—_’—,— |
| 76. | Ti aura 5076000036861 | D Office Civi Lines
77| 'Srllw;ri visumar 760000036861 | C ce Civ Lines, E%:EL’___ ;
__E___ . Mohan L 907 D Offi . al |
i \[Sh al | 90760000125104 | ce Civil Li
| 79, Sh. 3‘;:‘“ Kumar 187 9500125104 Coif]ffice Ci::: t;:es- Central f
Sh. Vi Pralcash 154/1268 ) es, Central
| 80. | Vv ishal Kr. 5076000005120 | Office Civi |
81 | S;:rma * 000055120 gD Office C:::: tines Central |
| 83. | Sh .T ,akUntala _QO_'I_QU,()E(_).Q__/— o es, Central |
(84. | e ej Pal 203/81 52698 | C ffice Gandhi i
Ty e DOffe Gandu Soerh |
= Sh. L 29 CD Offi andhi N , Bast a
86. ove Ku (9076000001861 | jce Gandhi agar, E |
[ 87. | Ms. Aart aiswal _9_03_11,_. CD Office (;andhi Nagar, EaSt
Sh.Sa 6000002 CD Offi andhi Na , East
ML _@Mgf» G offce o dhi Nagar East
82 ice Gandhi ar, Ea
e mE /g:/.{—
atnagar _‘Q’fflge_N—_ agari, N
[ and 3 orth-E
Sh- Chanchal Mai 198 668 -———.LOrﬁ(:e Na“a—:gﬁ?m
_zjz[,”dg_,_ CD Offi ari, North-East
93;2000007321 Il Nand oe Norfast
9076000002 - -East
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Zg' 2’:15- Aisha 246/408 ! ¥//2. 1 oirice Nand Nagri, Shahdara , .‘ L‘ﬂ
3 - Rohit 216/1600 —*Wﬁygri, Shahdara
99, Sh. Basant 90760000012239 S50 (CD)- CD(HQ) 1, Kripa Narayan Marg, Civil
| Lines_————~——— :
705 . 550 (CD): CD(HQ) 1, Kripa Narayan Marg, Civil
:| Ms. Seema Kumari | 90760000385923 | Lines
Ms. Minakshj 550 (ﬁ)fff)—(m)) 1, Kripa Narayan Marg, Civil
101.1 Sharma 202/L/214 Lines :
; 3 , CD(HQ) 1, Kripa Narayan Marg, Civil
102.) Sh, Rahul Singhal 182/2347 tisr?c.gcm
’ S50 (CD). cD(HQ) 1, Kripa Narayan Marg, Civil
103.) Sh. Manish Kumar | 90760000008623 | Lines
TCD) Br., CD(HQ) 1, Kripa Narayan Mar
104.] Sh. Parvez Alam 237/811 {:Si%(i,iges -
105.| Ms- Swati 9076000030443 | 150(GD) B CO(HQ) 1, Kripa Narayan Marg,
: Civil Lines
Sh. Pramod 90760000121216 | jso(CD) Br., CD(HQ) 1, Kripa Narayan Marg,
106. Civil Lines
g JSO(CD) Br., CD(HQ).1, Kripa Narayan Marg,
107.{ Sh. Mangat Ram 179/218 Civil Lines
Sh. Gaurav Kumar | 90760000121174 | JSO(CD) Br., CD(HQ) 1, Kripa Narayan Marg,
108. Civil Lines
JSO(CD) Br, CD(HQ) 1, Kripa Narayan Marg,
109.| Sh. Montu Sharma__| 90760000026140 | Civil Lines
0 JSO(CD) Br., CD(HQ) 1, Kripa Narayan Marg,
110. Sh. Rakesh Kumar | 178/1308 Civil Lines
]SO(CD) Br.. CD(HQ) 1, Kripa Narayan Marg,
111.| Ms. Deepmala 176/L/541 Civil Lines
Sh.Mahaveer Accounts Br. CD (HQ), 1, Kripa Narayan Marg,
112.| Sharma 90760000035823 | Civil Lines
Accounts Br. CD (HQ), 1, Kripa Narayan Marg,
113.| Sh. Nitin Kumar 208/1440 Civil Lines
Sh. Bhagwati TA Br,, CD(HQ) 1, Kripa Narayan Marg, Civil
114.| Prasad 273/1814 Lines
TA Br., CD(HQ) 1, Kripa Narayan Marg, Civil
115.| Sh. Pardeep Tiwari | 257/1059 Lines
TA Br., CD(HQ) 1, Kripa Narayan Marg, Civil
116.| Mohd. Faisal 246/366 Lines
. TA Br., CD(HQ) 1, Kripa Narayan Marg, Civil
117.| Sh. Deepak Yadav | 237/808 Lines i
Sh. Ajay Kumar Estate Br,, CD(HQ), 1, Kripa Narayan Marg,
118.| Gupta 90760000315185 | Civil Lines
Estate Br., CD(HQ), 1, Kripa Narayan Marg,
119.| Sh. Jitender Kumar | 90760000055332 | Civil Lines
Ms. Manorama Estate Br,, CD(HQ), 1, Kripa Narayan Marg,
120.| Rawat 231/64 Civil Lines
Sh. Akhilesh Kumar
121.| Yadav 209/2247 Estt. Br. CD(HQ), Raja Garden, New Delhi
.| Billing Br. CD(HQ), 1, Kripa Narayan Marg,
122.| Ms. Chanchal Saini | 90700000009526 | Civil Lines
Billing Br. CD(HQ), 1, Kripa Narayan Marg,
123.| Sh. Rohit Kumar 90760000010790 | Civil Lines
CT Br, CD(HQ). 1, Kripa Narayan Marg, Civil
124.| Sh.Naresh Kr. Saini_| 185/54 Lines
CT Br,, CD(HQ), 1, Kripa Narayan Marg, Civil
125.| Sh. Sunil Kumar 173/1171 Lines
- CT Br., CD(HQ). 1, Kripa Narayan Marg, Civil
126.| Ms. Rekha 145/L/199 Lines
Sh. Dharmender CT Br.,, CD(HQ), 1, Kripa Narayan Marg, Civil
127.] Kumar 203/1220 Lines .
MT Br,, CD(HQ), 1, Kripa Narayan Marg, Civil
128.| Sh. Sandeep Kumar | 181/325 Lines .
b MT Br., CD(HQ), 1, Kripa Narayan Marg, Civil
129.| Sh. Rajesh Kumar | 177/1387 Lines
Y MT Br,, CD(HQ), 1, Kripa Narayan Marg, Civil
130, Sh. Nitin Kumar 127/2944 Lines : C
MT Br,, CD(HQ), 1, Kripa Narayan Marg, Civil |
131.| Sh. Rahul Charles | 172/1454 Lines —
MT Br., CC(HQ), 1, Kripa Narayan Mare. Wb
132.| Sh. Amar Lal 178/829 Lines ___, - e



D

. 1 166N
4

\}

“%‘)::‘::r /97&1’ Ten No‘OOOB?';ﬁCz@?’T .

. ] Commissioner (| © o
In view of the above, we may request Director Civil Defence/Divisiona
< L 1

g h of Civil
to accord the administrative approval to callout 293 out of 385 'f‘rl‘;'(’ltrcitj?ﬂldquartcr
Defence Volunteers with Revenue 11Q r“””““-"“"'lnﬂ"ﬂtlc"‘c"t“!“i C{VI2|02L4 fir spprox Bs:
for training/exercise for the period from 01.04.2023 to 310, 24 fr TR
8,24,69,538/- (Rupees Light Crore Twently Four Lakhs Lakhs bixly‘ cowardsthe Dt |
Hundreq Thirty Eight Only) to be pald on honthly basis of actual attendance | ‘| I |
and Conveyance allowance for which the expenditure sanction would be obtained !

~ Dasis, @
Subniitted Please, % |
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_ RAHUL SUDAN
DCHR-L\ P HBN Senior Staff Officer (CD)
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Reference from pre-page- 175/Nto 162/N

May like to sce the remarks of Director Civil Defencc/DiVismna‘ Commlasianer 4k par
609.

These CDVs are deployed to carry out the following activities:

1. Assist in conduct of training activities in the Directorate of Civil Defence.

2. Assist in conducting mock drills/exercises in Directorate of Civil Defence. .

3. Engaged in disaster management activities at various locations throughout Delhi
including Revenue headquarters.

During local disasters like fire, building collapse, tre€ collapse, ﬂood. etc., thes? CQVs
assist the local revenue authorities in carrying out various related tasks like co-or.du?anng
with PWD, MCD, NDRF, DDMA, Delhi Police, irrigation department teams and assisting in
arranging food, ration, running Relief Camps etc.

Itis further clarified that the money i.e. the callout & conveyance allowances, is paid to

their verified bank accounts directly as per approved rates as per their actual verified
attendance.

File is submitted for approval of para 603 by Director Civil Defence/Divisional

Commissioner please.
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CDNo, 000372031
May like to sce the remarks of Director Civil Defence/Divisional Commissioner at
para-617. 1Lis submitted that the factual detalls of disaster handled is not available on record.

lHowever, as per Disaster Management Act 2005 para 2(d)

“Dicaster” means @ Catastrophe, mishap, calamity or prave occurrence in any ared,
arising from natural or manmade causes, or by accident or negligence which results in
substantial loss of life or human suffering or damage to, and destruction of, property, oF
damage to, or degradation of, environment, and is of such a nature or magnitude as to be
beyond the coping capacily ol the community of he affected area

And as per para 2(¢)

ndisaster management” means a continuous and integrated process of planning,
organizing, coordinating and implementing measures which are necessary or expedient for-

(i)  prevention ol danger or threat of any disaster;

(i)  mitigation or reduction of risk of any disaster or its severity or consequences;
(iii)  capacity-building;

(iv) preparednessto deal with any disaster;

(v) promptresponse to any threatening disaster situation or disaster;

(vi) assessing the severity or magnitude of effects of any disaster;

(vii) evacuation, rescue and relicf;

(viii) rehabilitation and reconstruction;

As per para 25 of Disaster Management Act 2005. A District Disaster Management
Authority for every district in Delhi having District Magistrate is established as chairperson
with the following mandate:

(1) Prepare a disaster management plan including district response plan for the
district;

(i) coordinate and monitor the implementation of the National Policy, State Policy,
National Plan, State Plan and District Plan;

(iii) ensure that the areas in the district Mh_to_@i_s@g&aﬂimfi_ed and
measures for the prevention of disasters and the mitigation of its effects are
undertaken by the departments of the Government at the district level as well as
by the local authorities; .

(iv) ensure that the guidelines for prevention of disasters, mitigation of its effects.
preparedness and response measures as laid down by the National Authority
and the State Authority are followed by all departments of the Government at
the district level and the local authorities in the district;

v) give directions to different authorities at the district level and local authorities to
take such other measures for the prevention or mitigation of disasters as may be
necessary;

(vi) jay down guidelines for prevention of disaster management plans by the
department of the Government at the districts level and local authorities in the
district;

(vii)  monitor the implementation of disaster management plans prepared by the
Departments of the Government at the district level;

(viii)  lay down guidelines to be followed by the Departments of the Government at the
district level for purposes of integration of measures for prevention of disasters
and mitigation in their development plans and projects and provide ne-ggssng'
technical assistance therefor;

(ix) monitor the implementation of measures referred to in clause (viii);

(x) eview stat abilities for responding to any disaster or threatening
disaster situation in the district and give directions to the relevant departments
or authorities at the district level for their up gradation as may be necessary;

(xi) review the preparedness measures and give directions to the concerned
departments at the district level or other concerned authorities where necessary
for bringing the preparedness measures to the levels required for respording
effectively to any disaster or threatening disaster situation;
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(xii) ul‘u.u;isc_;lutl_moudiualc.slmmuw.lL'mmm.,mm:}mnnub "
() afficers, employecs and voluntary rescue workers i the dlS" for prevention of
(xiii)  facilitate_community_training and_awareness. ntuuramuuk'f’ overnmental and
disaster or mitigation with the support ol local authogitics: A
non-Rovernmental orpanisations; il ; 15 and
(V) sl maintain, veview, and upgrade the mmecanisn forearly -warnings
dissemination of proper information to public; lelines:
(xv) PEEpare review and apdate district level response plan and ﬂ“"‘ ¢ ' -
(il coordinate response to any threatening disaster situation m‘(hsnsltf. T
(\Wil)  ensure that the Departments of the Government at the district level and the loc:

- ¢ Wi »_district
authorities prepare their response _plans_in_accordance_with_the_dist
response plan;

rent levels of

X X ) «| Department of the
- (Wvill) - lay down guidelines for, or give direction to, the concerned Departmen

Government at the district level or any other authorities within the |().CI|| In‘nILS' of
the district 10 tke measures to respond effectively to any threatening disaster
situation or disaster;

(Nix) adwise,_assist ~Id_coordinate the activities of the Departments of the
Government at (he district level, statutory bodies and other governmental and

non-governmental organisations in the district engaged in the disaster
management;

(xx)  coordinate with, and give guidelines to, local authorities in the district to ensure
that n

1casures for the hrevention or mitigation of threatening disaster situation
ar disaster in the district are carried out promptly and effectively;
! (xxi)

provide necessary technical assistance or give advise to_th 1 authorities in
the district for carrying out their functions:

(xxii)  review development plans prepared by the Departments of the Government at

the district level, statutory authorities or local authorities with a view to make |

" necessary provisions therein for prevention of disaster or mitigation; i
(xxiii) examipe the construction in any area in the district and, if it is of the opinion that '
the standards for the prevention of disaster or mitigation laid down for such |
construction is not being or has not been followed, may direct the concerned

authority to take such action as may be necessary to secure compliance of such |
standards;

(xxiv) identify buildings and which could, in the event of an
disaster situation or disaster, be used as relief centers o
arrangements for water supply and sanitation in such buildings or places;

(xxv) stablish stockpil lief ¢ cuc _materials or ensure preparedness to
make such materials available at a short notice;

(>xxvi) ovide information to the State Authority relating to different
disaster management;

(xxvii) encourage the involvement of non-governmen

tal organisations and voluntary

social welfare institutions working at the grassroots level in the district foy
disaster management;

(xxviii) ensure communication systems are ip order, and disaster management drilis are
carried out periodically;

(xxix)  perform such other functions as the State Government or Sta
assign to it or as it deems necessary for disaster Mmanagement j

y threatening |
I camps and make

aspects of

te Authority may
n the District.

The Civil Defence Volunteers deployed for the purpose of Disaster Managemeng may

not have handled any disaster directly but they. gn.in ‘experience of the functinning of €21

Arvind Yunie artment and vital installations and this inforn'mnon ‘IS likely to beAuseful in the functioning
ShM (\bﬁstehtial services during an actual disaster. [t is pertinent to mention that the CDVs on call

out have provided their active services during the lockdown, unlock ang oth

€ restricteq
phases of COVID-19,a pandemic, i.e, disaster.

is further submitted that the number of Civil Defence Volunteers to
o :t 'Sce Headquarter have been approved by the then Director Ciyi) De

Civil Defen ; -y

Commissioner in the following ratio:

be calleg out b
y
fence/Divisional 63




Ay T

a. 20 Civil Defence Volunteers @ cach district X 11 districts = 220 CDVs
(to be pusitioncd at Revenue Headquarter and vital installations for the purpose of
disaster management as per the authorisation vide para 9(ii) of the Civil hetence
Regulations 1968 1o callout Civil Defence Volunteers for the purpose of Disaster
Management)

b, 04 Civil Defence Volunteers @ cach Sub-Division for district offices X 33 Sub-Division
=_l_I£Z‘QDV.s
and 03 Civil Defence Volunteers @ per district for Civil Defence Headguarter X 11
districts '-_Li__ o
Total = (132+33)=165 Civil Defence Volunteers ke
For the purpose of Training/practice/exercise as per authorization vide para 09 (1 &
i) of Civil Defence Regulations 1968 to call out the Civil Defence Volunteers for the
purpose of Training/practice/excrcise.

(24

628

(%24

(27

1031 n
16203

!

b grgpet )| hS
o 17 [o57]2923
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% Y‘\ 31.03.2024. . |

As per the remarks of Director Civil Defence/Divisional Commissioner at para 617, tihe
matter has been examined to reduce the expenditure on callout and it’s found that out of the
authorized strength of 220 for Disaster Management 161 Civil Defence Volunteers dre
working and out of authorized 165 for training/practice/exercise only 132 Civil Delence
Volunteers are working on callout basis. )

To further reduce the number of Civil Defence Volunteers it is proposed that the Civi!
Defence Volunteers who have completed 55 years of age may he relieved from callout. A hst '
of above Civil Defence Volunteers is placed opposite in file. As per the list 10 numbers ot Gl
Defence Volunteers could be relieved immediately who have already attained the age ol 55
years as on 51.03.2023 and 02 numbers of Civil Defence Volunteers could be reheved by
31.03.2024 who would be attaining the age of 55 years during the period 01.04.2027% te
31.03.2024. In this way the saving of Rs. 25.88,010/- would be made by 31.03.2024.

i

In view of the foregoing, we may request Director Civil Defence/Mmviston.!
Commissioner for:-

e p—

1. Administrative approval & expenditure sanction for Rs. 7.98,81,528/_ter

callout of above Civil Defence Volunteers for the period 01.04.2023 to

2 To withdraw the call out of those CDVs who would complete the age ol 55
years during the period 01.04.2023 to 31.03.2024 w.ef. the date of attaining
55 y;r;lrs of age after the issuance of these orders. )

(:)w Submitted for %pproval p!easc. %w ]
T2 -(; 23 \oi mf% R $
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CD N0.000372031

632. | have seen the position explained on pre-pages. The concerns
raised by the Divisional Commissioner are relevant vis-a-vis the overall
functioning and call out deployment of CDVs. It is important that the deployment
of CDVs be done judiciously to achieve the desired preparedness levels of the
Volunteers for handling and mitigating the devastating effects of any kind of
disaster.
633. At the same time, it has been seen that CDVs have been doing
good work related to overall preparedness, training, mock drills, supervision and
capability / capacity building, awareness programmes for Disaster Management,
co-ordination between various stake holders for the purpose of Disaster
Management. | believe only a prepared and well trained force is capable and
ready to handle the grave situation in case of a natural or manmade disaster. As
witnessed recently, during the COVID pandemic in 2020-2022, CDVs have not
only performed their duties for disaster mitigation but also many CDVs sacrificed
their lives too when they were deployed in containment zones, hunger relief
centres, vaccination centres, crowd management, enforcement of COVID
protacols etc. while serving the society at large. | believe regular training, mock
drills and other refated activities will keep the CDVs force primed for handling any
disaster like situation in future also. Various statutory duties as per the Civil
Defence Act, 1968 are already enumerated on pre-pages and to perform such
duties CDVs must be continuously and constantly trained and updated about the
latest provisions and methods of Disaster Management
634. The intervention of Divisional Commissioner to keep a check on
the numbers of CDVs engaged in offices has had a salutary effect. The number
of Civil Defence Volunteers being allocated to 11 Districts and 33 Sub-Divisions,
as mentioned in para 623 at page 186, seems normal keeping in view the
geographical size and the large number of residents living within the jurisdiction of
various Districts in Delhi.

635. In view of the above posilion, the proposal at para 626 is
approved.
636. In addition, | may recall that following 07 CDVs from District South-

West have been working in my camp office at Najafgarh since the year 2020 :-

si.
\7No Name \ Enrolment Number |
. l |
1. i
= M§}101_Gah|ot | 90760000103366J
2 (:Rgnder | 90760006112710
i e — enu 90750000112745 _
: o Ra;tosﬁh 90760000112683
5 - jesh 90760000111919
2 lrgnd_ler Kumar 90760000108514 |
urila Devi Jl‘samsonocnzsozg |
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.: 189/N :-

636. Large number of people visit my camp office at Najafgarh during
working days. In fact during weekends when | visit my camp office at Najafgarh

from morning till late evening, not less than 500 people visit the office for various
hich has a history of crimes, people are generally short-
ercations at my ¢amp office.
who have been performing
amp office for

works. Being rural area w
ter:npered and there have been many instances of alt
It IS.. therefore, very essential that the above CDVs,
their dt.Jties so far with dedication, continue to be deployed at my ¢
;n:;aglng the crc.awd, lest any untoward incident takes place.

. It is, therefore, directed that the above 07 CDVs be al

so continue

to be deployed on call-on basis. !
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S oifnd [ No. TA 35(397)/CD/CALLOUT/2016

000372031
4.202:
Matter in the file relates to callout of Civil Delence volunteers for the period 01.04.2023
10 31.03.2024,

4 p . " el ,'I

File carlier submitted vide parva 585 to 627 of page 175/N 1o 166/N has heen n'(’“v:l."

back in this oflice with the renarks Zappeoval of Hon'hile Minister Finance/Revennie at par
036 of pape 109/N.

In this vegard, itis submited following points:-

1. Rindly sce the approval of Director Civil l)cl(l-lu'(-/.I)iyisinn.'l (:HIIHHIV.II:II.I':‘”‘i"l'!
page 154/N W 159/N, regarding to callont of 298 Civil Detence Volonteer -". “
positioned in DDMA Revenue 11Q and Givil Defence II‘() for the |m||m: 1
disaster management tor the Purpose of Trammg and Exerase for the periot
from 01.04.2022 10 31,03,2023, _

R:ujr compilation ol Financial year 01,04.2023 to 31.03.2024 File has In:(-n.
moved for Admmistrative approval & expenditure sanction for mII’uut (‘yl abovi
Civil Defence Volunteers for the period of 01.04.2023 to 31.03.2024 vide p'.ln|:ll
626 of page 186/N which has been received with the approval of Hon'ble
Minister (Finance /Revenue) for mcluding more 07 Civil Defence volunteers in
above mentioned sanction order (I-189/N).

[

In this regards it is also submiteed that as per the provision of Civil [)L‘ll.‘ll'ﬂ.' f\lr|:
Section 8 (2) “The Sate Government or the Controller may, by order, call out a member u'l t u
Corps for training or for discharging such functions in relation to the carrying out of measures
for Civil Defence as maybe specified in such order.” (- 287/C)

And

As per Section 4(2) of Civil Defence Act, 1968:-

“The state Govt may, for the purpose of co-ordinating the activities of the Controllers
within the state, appoint a Director of Civil Defence and every Controller shall comply
with the directions given by such Director.”

Therefore, it is submitted that the Civil Defence volunteers are called out by the
Director Civil Defence as per requirement under the powers vested to him/her as per the
provisions of Civil Defence Act, Rules & Regulations 1968.

And
As per the provision of Civil Defence Regulation 1968, para 8:-

“Coordination of Service- (1) the member of the Corps shall ordinarily serve in a
voluntary and honorary capacity:

Provided that the State Government may, by order, authorize payment of duty allowance
(at such scales as may be prescribed by it from time to time in consulation with the Central
Government) to a member of the Corps when called on duty.

Accordingly, The Civil Defence Volunteers deployed for the purpose of Dis
Management may not have handled any disaster directly but they gain experience of the
functioning of department and vital installations and this information is likely to be useful in
the functioning of essential services during an actual disaster. It is pertinent to mention that

the CDVs on call out have provided their active services during the lockdown, unlock
other restricted phases of COVID-19, a pandemic, i.e. disaster.

aster

and

It is further submitted that the number of Civil Defence Volunteers to be

Civil Defence Headquarter have been approved by the then Director Civil Defe
Commissioner in the following ratio(

page 99/N):-

called out by
nce/Divisional
as per para 367, 368 of page-93/N and para 405, 4106 of

a. 20 Civil Defence Volunteers @ each district X 11 districts = 220 CDVs
(to be positioned at Revenue Headquarter and vital installations for the purpose ol
disaster management as per the authorisation vide para 9(iii) of the Civil Defence
Regulations 1968 to callout Civil Defence Volunteers for the purpose of Disaster
Management)

b. 04 Civil Defence Volunte

=132 CDVs

and 03 Civil Defence Voluntger&‘; @ per district for Civil Defence Headquarter X 11

7

districts =33, 3. /¢ 0 ¢}, .f;‘l [ vy ot
Total = (132+33)=165 Civil Defence Volunteers,

ers @ cach Suh-Division for district offices X 33 Sub-Division

For the purpose of ’l"r'uiﬁﬁlﬁ/pmétice/exurc
i) of Civil Defence Regulations 1968 (o ¢
purpose of Training/practice/exercise.

ise as per authorization vide para 09 (i &
all out the Civil Defence Volunteers for the

v
!
it
¥
)
t:
v Gus.
!
é
6ycC
j Cur
//
Cysg.
]
i
a.
‘t“‘h——.___
-G

e



st /~
r ol Civil Defence Volunteers are
at para 637, the approv
out seven addition
2023 10 31.03.2024

already working on
al of Director Civil

. Itis also submitted that 293 numbe
al Civil Defence

call out. As desired by Hon'ble Minister (Revenue)
Delence/Divisional Commissioner is required to call
Volunteers for which expenditure would be w.e.f. 07.00.

07 CDVs X 278 X 844 per day = Rs. 1642424/

v inder demand No. 10 |.Cso
Funds are available under Major Head “32070:00:000:64:97:02 under demand No s

from the financial year 2023-2024.

¢ worthy Pr. | Cs)
accord the '

Keeping in view of above, if agreed and approved we may reques ,
fNCTof |

Secretary (Revenue) /Director Civil Defence/Divisional Commissioner to kindly
following and file may be forwarded for concurrence of Finance Department, Govt- ©
Delhi.

1. Administrative approval & expenditure sanction for Rs. 8,19,02,604/- for callout |

of above Civil Defence Volunteers for the period 01,04.2023 to 31.03.2024 for
293 Civil Defence Volunteers (Who already working list available at para 601 and
602).

2. To withdraw the call out of those CDVs who would complete the age of 55 years
during the period 01.04.2023 to 31.03.2024 w..f. the date of attaining 55 years of
age after the issuance of these orders.

3. Tocallout 07 Civil Defence Volunteers at Camp 0/o Finance/Revenue Minister for
crowd Management duty w.e.f 07.06.2023 to 31.03.2024 (List available at para
636 of P-188/N).

4. Administrative approval/Financial Sanction to callout 300 Civil Defence
Volunteers with Revenue HQ for disaster management and Civil Defence
Headquarter for training/exercise for the Finance Year 2023-2024 for approx Rs.
8,35,45,028/- (Rupees Eight Crore Thirty Five Lakhs Forty Five Thousand
Twenty Eight Only) to be paid on monthly basis of actual attendance towards the
Duty and Conveyance allowance for which the expenditure sanction would be
obtained on monthly basis.

Submitted for approval please. %3 les
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Matter in the file relates to callout of Civil Defence volunteers for tie period 01.04.2023
to 31.03.2024.

File earlicr submitted vide para 585 to 627 of page 175/N to 186/N has been received
back in this office with the remarks/approval of Hon'ble Minister Finance/Revenué at para
636 of page 189/N.

In this regard, it is submitted following points:-

1. Kindly see the approval of Director Civil Defence/Divisional Commissioner 01
page 154/N to 159/N, regarding to callout of 298 Civil Defence Volunteers to be
positioned in DDMA Revenue HQ and Civil Defence HQ for the purpose of
disaster management for the Purpose of Training and Exercise for the period
from 01.04.2022 to 31.03.2023.

2. After compilation of Financial year 01.04.2023 to 31.03.2024 File has been
moved for Administrative approval & expenditure sanction for callout of above
Civil Defence Volunteers for the period of 01.04.2023 to 31.03.2024 vide para
626 of page 186/N which has been received with the approval of Hon b!c
Minister (Finance /Revenue) for including more 07 Civil Defence volunteers in
above mentioned sanction order (P-189/N).

In this regards it is also submiteed that as per the provision of Civil Defence Act,
Section 8 (2) “The Sate Government or the Controller may, by order, call out a member of the
Corps for training or for discharging such functions in relation to the carrying out of measures
for Civil Defence as maybe specified in such order.” (P- 287/C)

And

As per Section 4(2) of Civil Defence Act, 1968:-

“The state Govt may, for the purpose of co-ordinating the activities of the Controllers
within the state, appoint a Director of Civil Defence and every Controller shall comply
with the directions given by such Director.”

Therefore, it is submitted that the Civil Defence volunteers arc called out by the
Director Civil Defence as per requirement under the powers vested to him/her as per the
provisions of Civil Defence Act, Rules & Regulations 1968.

And
As per the provision of Civil Defence Regulation 1968, para 8:-

“Coordination of Service- (1) the member of the Corps shall ordinarily serve in a
voluntary and honorary capacity:

Provided that the State Government may, by order, authorize payment of duty allowance
(at such scales as may be prescribed by it from time to time in consulation with the Central
Government) to a member of the Corps when called on duty.
- 3
Accordingly, The Civil Defence Volunteers deployed for the purpose of Disaster \71
Management may not have handled any disaster directly but they gain experience of the |
functioning of department and vital installations and this information is likely to be useful in
the functioning of essential services during an actual disaster. It is pertinent to mention that
the CDVs on call out have provided their active services during the lockdown, unlock and
other restricted phases of COVID-19, a pandemic, i.e. disaster.

It is further submitted that the number of Civil Defence Volunteers to be called out by
Civil Defence Headquarter have been approved by the then Director Civil Defence/Divisional
Commissioner in the following ratio( as per para 367, 368 of page-93/N and para 405, 406 of
page 99/N):-
a. 20 Civil Defence Voluntcers @ each district X 11 districts = 220 CDVs
(t.o be positioned at Revenue Headquarter and vital installations for the purpose of
disaster management as per the authorisation vide para 9(iii) of the Civil Defence

Regulations 1968 to callout Civil Defence Volunteers for the purpose of Disaster
Management)

0‘: 3Czivél[)[\))'efence Volunteers @ each Sub-Division for district offices X 33 Sub-Division
= s

apd 93 Civil Defence Volunteers @ per district for Civil Defence Headquarter X 11
districts = 33,

Total = (132+33)=165 Civil Defence Volunteers
For the purpose of Training/practice/exercise as per authorization vide para 09 (i &

i) of Civil Defence Regulations 1968 to call out the Civil Defence Volunteers tor the
purpose of Training/practice/exercise.

T
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661" Keeping in view of above, if agreed and approved we m
Secretary (Revenue) /Director Civil Defence/Divisional Commissioner to kindly ;
following and file may be forwarded for concurrence of Finance Department, Govt. ©

Delhi.

1. Administrative approval & expenditure sanction for Rs. 8,19,02,604/- for callout

of above Civil Defence Volunteers for the period 01.04.2023 to 31.03.2024 for

* 293 Civil Defence Volunteers (Who already working list avzilable at para 601 and
602).

2. To withdraw the call out of those CDVs who would complete the age of 55 years
during the period 01.04.2023 to 31.03.2024 w.c.f. the date of attaining 55 years of
age after the issuance of these orders.

3. Tocallout 07 Civil Defence Volunteers at Camp O/o Finance/Revenue Minister for
crowd Management duty w.e.f 07.06.2023 to 31.03.2024 (List available at para
636 of P-188/N).

66> File is submitted for administrative approval please.
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(194/N)
ﬂ Fin: 012730714
Rev: 000372031

FINANCE (EXPENDITURE-I) DEPARTMENT

666. The instant proposal received from Revenuc Department is regarding
Administrative approval & Iixpenditure sanction of Rs. 8,19.02,604/- for callout of 293
civil Defence Volunteers for the period 01.04.2023 to 31.03.2024.

667. Views of Finance Department: From perusal of noting of the Department it has
been observed that the payment to Civil Defence Volunteers in past years had been made by
the Department at its own level and the file had not been sent to Finance Department carlier.
Even in the present case, no justification has been made for sending the file to F.D. The
proposal has not been shown 1o IFA for recording his comments/opinion why proposal |
| requires concurrence of FD. i

668. Hence, it is not clear as to under what provisions the concurrence of Finunce
Department is sought in the instant casc.

669. In view of this. if agrecd. the Department is advised to take necessary action at its
level in consultation with the [FA. The file is returned to the Admn. Department.

670. This issues with the prior approval of Competent Authority.

)

A%
(Ravinder Kumar)

Deputy Secretary (Finance-1)

Pr. Se ry (Revenue)
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-.Q.N.‘L(_&(Jilzggyclvil Defence
File No J.@S.(QQDISQL@JM"t 2016

672, Ref, Page 192/N - 195/N

673 . The matter in the file Is the proposal of Directorate of Civil Defence regarding
seeking of A/A & E/s of Rs, 8,19,02,604/- for (1) callout of 293 CDVs w.e.f. 01.04.2023 to

Hence, it is not clear s to under what provisions the concurrence of Finance Department
I sought in the instant case,*

675.  In this regard, it is observed as under:

(i) The instant file was sent to the Finance Deptt., GNCT of Delhi, without any
examiniation and comments of Accounts Officer (Civil Defence). The file should have
been routed through AO (CD).

Allowance in r/o call Out Civil Defence Volunteers was examined iy the Finance
Department, in the past. The Finance Department, in its said now', recorded its
concurrence at Para 89, for concurrence of revision of daily allowance of zalled out CDVs
owing to revision of wages by Labour Department. 1t was however aavised by the FD
to seek further approval of Hon’ble Lt. Governor, Delhi, in thi, regard. FD further
advised to describe the services being rendered by the cp Volunte ers in respect of each
category (listed in Para 79) and justification in support of deplo: raent (detail given at
Para 80). As Per perusal of the record available in the instant file, che compliance of the
above observations of the Finance Deptt. were not found availab, : in the instant file,

(iti) Further, as per the note at Pg. 63/N of the file, » ‘ef.rence has been made to
the Audit Para 03 / observation vide letter no. F. 1/(r -'C—B&B)/DC/Audit-AGCR/ZOlG
17/1280-82 dated 11.02.2019 (copy available at pg. 303 €-299/C), which reads as unds g

“During the Scrutiny of records regarding the callout orders, posting of thesg volunteer and
requisition of the department, it was observed that Civil Defence volunteers” wers per J1med
duties in the various branches of UTCS, PGMS, Div. Com(Rev.)/Director Civil Defence CDHQ, IMs,
ADMs, SDMs, Civil Defence District/Zonal offices, Depots, Revenue HQ  Veoorat Lranch,
Coordination Branch, Legal Branch, SDM, GA Branch, Controller of Accous+ Accoun:s Branch,
Cashier Branch, RT! Branch, Vigilance Branch, ccs Branch, Relief Bre-cu, Loint Director (),
Computer Branch, Parliament Cell, PG Cell, Record Room, DOMA (=-,, cT Branch, Guard Duty,
CEO-Cum-Spl, Secretary (Disaster Management), Calf Centre {PiA), etc as o Muiti Tosk Staff,
Data Entry Operator, Driver assistance work, etc. As pertw . tand rulgs of Civi Defence, Callout
of volunteers cannot be made for the above mentione~ -uties. Therefore the expenditure incurred
on these persons daily allowances and conveye' .c charges to the ectent of Rs. 10.72 crore was
irregular, : ,r

i It was also observed ;-.¢ ( Vil Defence wing had provided the Civil Defence volunteers
(CDV) to different offices, .uch o Ministry «f Home Affairs (MHA), Lt Governor (Sectt.),
C.M.Office et. On the calle 1t basis ¢ .d made Jayment to Rs. 1,40, 61,402/- on account of duty
allowances and conveyun e charge 10 the CDVs during the 2016-18. The expenditure was debited
under Major Head *2070~- Other Adr iristra:i,e Services Minor Head “00.80*- Other Expenditure
Sub Head- *64:99:50*- Other Charge. vnder demand numper 10 for the financial year 2016-18,
which is irregular. The expenditure A azcount of duty allowances and conveyance chorge of
these CDVs should be borne by conq. rned office from its own Budget Head, where these
volunteers had performed duty (Anne. . 1), :




,-,?9/‘,\)/

r both the cases approval
-obtaining fo

of Financé Department wos

There is no evidence that fo . the approval of Finance 5'

obtained. Reasons for irregular payment and non

Department maybe furnished to Audit. »
the above audit

(iv) As per the further records availab(e in the instant file,
observations seemed to not have been addressed. |

676.  In this regard, it is observed as under:

(i) The observation made by the Finance Department as referred above, needs a

clarification from the Directorate of Civil Defence.

(ii) The other points as mentioned above at Para 675 (i) & (iv) also needs

|

: {

comments of the Directorate of Civil Defence in the first instance. f
i

|

i
[

(|:|) . The matter also requires examination at the end of AO (Civil Defence) before
placing the matters of financial nature to the higher authorities for seeking their A/A & |

E/s, concurrence etc. i

677.  Inview of the above, file is proposed to be sent to SSO (CD) please.

i
678.  Submitted Please |
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to 31.03.2024. The proppsal
tions made therein may kindly

sal on the file is regar
tion of Rs.8,19,02,604l—
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Expenditure Sanc :
Volunteers for the per
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be seen at page-195/N.
rved from perusal of noting of the
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680. Finance DEP Defence Volunteers in past

il
e Department that the payment to CIV'I
s:grzn;ad bef)en made by the Department at its own level and the file had

not been sent to Finance Department earlier. Even in the present case NO
justification has been made for sending the file to FD.' '!'he proposal has
not been shown 1o IFA for recording his comments/opinion why proposal

requires concurrence of FD. .
681 As an IFA of the Revenue Department | have gone throug_h ‘the file
and intend to brought to the notice of the following codal provisions to
arrive a judicious decision with regard to competency to approve the

present proposal :-

1. Sub section (1) and
1968 reads as under :-

“Functions of members of Ci . _
The members of the Corps shall perform such functions In

relation to the carrying out of measures for Civil Defence as
may be assigned to them by rules made under this Act or

bay any other law for the time being in force.

(2) of Section 8 of the Civil Defence Act,

vil Defence Corps__( 1)

(2) The State Government_or the Controller
may, by order, call out a member of the Corps for training or
for discharging such functions in relation to the carrying
out of measures for civil defence as may be specified in
such order.

2. The term “Civil Defence” is defined in Section 2(a) of the
Act stated ibid and which reads as under :-

“Civil Defence” includes any measures, not amounting
to actual combat, for affording protection to any person,
property, place or thing in India or any part of the territory
thereof against any hostile attack, whether from air, land
sea or other places, or, for depriving any such attack of thé
whole or part of its effect, whether such measures are taken
before, during, at or after the time of such attack or any
measure taken for the purpose of disaster management
before, during, at, or after any disaster. |

3. cf?egul'z;titz’n 8 of the Civil Defence Regulations, 1968
escribed the Condition of Service of Civil Defence Cor
which reads as under :- miafise olpe

(1) The members of the Cor inari
! ps shall ordina
serve in a voluntary and honorary capacity. "

Provide_d that the State Government may, by order
:ranuthtlaanze pavment of duty allowance (at such scales as‘
ay be prescribed by it from time to time in consultation

with the Central Governm
et e L ent) to a member of the Corps

4, i i
S:Qdul:?tlo? !? descrttged dL_xty of members of the Corps calied
oo y :h) or t_ralnlng;' (i) for practice or exercises: (iii) to
m the duties assigned to them by order unde'f these
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ime being in force,
regulations or under any other law for the Weagainst hostile
for the protection of person and prope

attack,

: though the
682. From the above discussions it is quite clear :,Z?tnot conferred
Controller has powers to call out a member of the Corp% orps when called
POWers to authorize duty allowance to a member of thef nce Regulations,
on duty (proviso below Regulation 8 (1) of the Civil Defe (Revenut) to
1968. Further no financial power is given to P_r. Secretar'ysgued by the
authorize such duty allowance in the delegation ordertj /2576.2674
Finance Department vide O.M. No. F.20/08/2019/AC/15 in -
dated 07/08/2019. Hence, in my view, approval of Finance D‘?‘?,a Defence
required to authorize payment of duty allowance to 300 Civi
Volunteers who are called on duty.

683. F urther, a reference of sending the file to Finance Depa_rtmen; dlg
the 2012 is available at Pages 299/C to 301/C and the observatlon_ m

AGCR Audit seeking reasons for non obtaining the approval‘ Finance
Department (Page—262/C). The issues be better explained by Directorate
of Civil Defence who initiated the Proposal. The proposal not routed
through the Accounts Officer posted in the Directorate. His comments be

récorded on the file before resubmitting the proposal to Finance
Depariment, GNCTD,

684. Submitted for further directions please.

rotary (Reverfie
Br. Secretary (Reveriiie) )
T MR e comand

Ao\ requbni) & ¥y Mmlzég/;/@, 6857
))LB{N)

SL0eD \ vy

S

SDM (HQ)
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May please see the note of COA/IFA at p
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Directorate of Civil Defence on the observations raisid by A/GCRoAllxgz/N for eeking the: commignts of .

1

A ud) ' —200/N— E.No.TA 35(397)/CD/CALLOUT /2016

(5! In above reference it is submitted th

at Civil Defence
under;- Regul

ations 1968, Point B(1) reads as

8. Condition of Service (1) The members of the Corps shall ordinarily serve in a voluntary and

honorary capacity:

Provide that the State Government may, by order, authorize
scales as may be prescrihed by it from time to time
Government) Lo a member of the Corps when called on duty.

payment of duty allowance(at such
In consultation with the Central

6% Accordingly, from time o time the duty allowances of Civil Defence Volunteers were
authorized by the State Government with the concurrence of Finance Department, Govt. of NCT of
Delhi. In the year 2012, the Directorate of Civil Detence has moved the proposal in (CD No. 004243423)
to accord one time approval for revision of duty allowances of Civil Defence Volunteers automatically as
and when labour Department of Govt. of NCT of Delhi revised the rate of Skilled labour. After the

' concurrence of Finance Departiment Govt. of NCT of Delhi, Hon'ble Lie
accorded one time approval to

Volunteers at par to allowanc

utenant Governor, Delhi has
automatically enhance duty allowances authorised to Civil Defence
¢S payable to skilled labour by Govt. of NCT of Delhi.

ey IUis turther, clarified that
Government or the Controller m
discharging such functions in rel
specified in such order.”

as per the provision of Civil Defence Act, Section 8 (2) "The Sate
ay, by order, call out a member of the Corps for training or for
ation to the carrying out of measures for Civil Defence as maybe

690 It is pertinent to mention that Divisienal Comumissioner has been notifieg as commanding and

controlling authority for Civil Defence Corps by Hon'ble LG vide notification No. F. No. 1/50/2008/HG-
913-923 dated 05.03.2009 (Copy placed at 182/C).

5(“ Furt.hcr. in exercise of the powers conferred by Sub-section (2) of Section 4 redd with the Clause
. () of Section 2 of the Civil Defence Act, 1968 (27 of 1968), the Lt. Governor of the National Capital

Territory of Delhi appointed Divisional Commissioner, Delhi as Director Civil Defence.(Copy placed at
483/C).

692 It is submitted that to the reply to the Audit para raised by AGCR vide letter No. F1/(0IC-
B&B]/DC/AUdit-AGCR/ZOl6-17/1280‘82 dated 11.02.2019 was given by the Directorate of Civil
Defence.(Copy placed at 484/C)

693 Itis pertinent to mention that as per the provisions of Civil Defence Regulation 1968, para 9.

“Duty member of the corps may be called on duty:-

(i) ,For training;

(ii) For practice or exercises;

(i) To perform the duties assigned to them by order under these regulations or under any
" other law for the time being in force, for the protection of persons and property against
E hostile attack and for the purpose of disaster ma nagement”.

6% As per the provision of the Disaster Management Act 2005. “Disaster means a catastrophe,
mishap, calamity or grave occurrence in any area, arsing from natural or manmade causes Or by
aggident or negligence which results in substantial loss of life or human suffering or damage to and
destruction of property Or damage to, or degradation of enviroument and is of such a nature or
magnitude as to be beyond the coping capacity of the community of the affected arca.”

575- “Disaster management means a continuous and integrated process of planning, organizing,
coordinating and implementing measureS which which edient for-
(i) Prevention of danger or threat of any disaster;
(ii) Mitigation or reduction of risk of any disaster or its severity or consequences;
(1ii) Capacity building; N
(iv) Preparedness to deal with any disaster;
(v) Prompt response to any threatening disaster situation or disaster;

(vi) Assessing the severity or magnitude of effects of any disaster;
(vii) Evacuation, rescuc and relief,
(viii)  Rehabilitation and reconstruction:

696‘ The state of Delhi is prone to various disasters both natural as well as manmade such as
earthquake, flood, acts of terrorism, fires, industrial and nuclear, biological & chemical, flash floods,
building collapse, road accidents, water logging, pollution etc. Delhi falls in zone-1V on scismic map of
‘India meaning widespread destruction in the event of an carthquacke.

As per the provision of Civil Defence Act 1968, Civil Defence means:-

69 # “Cwil Defence includes any measures, not amounting to actual combat, for a_ﬂ'ordmy protection to
any person, property, place or thing in India or any part of the territory thereof against any hostile attack,
whether from air, land, sea or other places, or, for depriving any such attack. of the whole or part of it

3 3 i g
effect, whether such measures are tuken before, during at or after the tJrge :7/1'J ;:if;t‘mck ac‘nny o et
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hus, the ulitization for Civil Defence Volunteers in Disaster Man
preparedness of the community during peace time

situations. The Civil Defence Volunteers act
headquarters for preparedness and response

agement strengthens the
and response of various agencies during emergent
as key link between the different districts and the
phases of disaster management, ;

It is further submitted that the number of Civil Defence Volunteers to be called out by Civil
Defence Headquarter have been approved by the then Director Civil Dcl'encc/Divisional Commissioner
in the following ratio( as per para 367, 368 of page-93/N and para 405, 406 of page 99/N):-

a. 20 Civil Defence Volunteers @ each district X 11 districts = 220 CDVs
(to be positioned at Revenue Headquarter and vital installations for the purpose of disaster
management as per the authorisation vide para 9(iii) of the Civil Defence Regulations 1968 to
callout Civil Defence Volunteers for the purpose of Disaster Management)

84 Civil Defence Volunteers @ each Sub-Division for district offices X 33 Sub-Division =132
DVs

z:;nd 03 Civil Defence Volunteers @ per district for Civil Defence Headquarter X 11 districts =
3
Total = (132+33)=165 Civil Defence Volunteers

For the purpose of Training/practice/cxercise as per authorization vide para 09 (i & ii) of Civil
Defence Regulations 1968 to call out the Civil Defence Volunteers for the purpose of
Training/practice/exercise.

In reference to para 675(ii) it is submitted that the proposal was approved by Hon'ble LG. (A
copy is placed at 196/N)

Accordingly, the proposal was initiated to obtained administrative approval/expenditure’
sanction of Director Civil Defence/Divisional Commissioner for Rs. 7,98,81,528/- to callout 293 Civil
Defence Volunteers for the period from 01.04.2023 to 31.03.2024 (may please sce at 175/N to 186/N).
The Director Civil Defence/Divisional Commissioner had forwarded the proposal to Finance
Departmnet through Revenue Minister and the same was approved by the Hon’ble Revenue Minister
(may please see at para 630 to 636).

Keeping in view of the above and in pursuance of approval of Revenue Minister if agreed and
approved, we may request worthy Pr. Secretary {Revenue) /Director Civil Defence/Divisional
Commissioner to kindly accord the following and file may be forwarded for concurrence of Finance
Department, Govt. of NCT of Delhi through Account Functionaries (CD).

1. To callout 07 Civil Defence Volunteers at Camp O/o Minister (Revenue) for crowd
Management duty w.e.f07.06.2023 to 31.03.2024 (List available at para 636 of P-188/N).

2. Administrative approval & expenditure sanction for Rs. 8,59,68,996 (Rs. 844 X 293 CDVs
X 341 days. = Rs. 8,43,26,572 and Rs. 844 X 7 CDVs X 278 days = Rs. 16,42,424)
approximately as per dttendance for the period 01.04.2023 to 31.03.2024 and 07.06.2023
to 31.03.2024 respectively.

3. To withdraw the call out of those CDVs who would complete the age of 55 years during
the period 01.04.2023 to 31.03.2024 w.c.f. the date of attaining 55 years of age after the
issuance of these orders.
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202/N

CcD No.000372031[CivIl Defence
Ref. pre page:

The instant matter in the file is regarding “administrative approval for
(1) callout of 293 CDVs w.e.f. 01.04.2023 to 31.03.2024 and (2) call out of 07
CDVs for O/0 Minister (Fin/Rev) for the period 07.06.2023 to 31.03.2024.

The total financial implication of this proposal for payment of duty and

conveyance allowance to CDVs has been arrived approx. Rs.8,19,02,604/- + Rs.
16,42,424/. .

In this regard, it is worthwhile to mention here that the Director (Civil
Defer:se), while approving the proposal at Pg. 64/N had recorded his valuable
remarks / directions for strict compliance “CDVs should only be called on duty
for prescribed purposes and within above period various departments should
becr their expenditure from their budget as observed by Audit. Why was

Finance approval not taken at that time?? Irregularities can’t be continued”.
\

Further, it has baen observed as under:

(13 CDVs are posted in varicus other departments like Ivi/o Home Afizirs, Offices
of various Ministers, LG Sectt=UTCS Traming Centre, Waao7 Tribuna! etc., which
is not as per the policy of Finance Dapartment for call out duty.

The COVs can be cziled out for the purpose of Treining, for practice or
exercisz and to petform the duties assigned to them by order under these
regulations or under any other law iar the time being in force, for the protection
of force and persor and property against hostile attack and for the nurpose of
disaster management (Para 9 of Civil Defence Regulation 1968).

Therefore, the present arrangement of posting of CDVs in various other
departments like M/o Home Affairs, Offices of various Ministers, offices of NCT
of Delhi, appears to be in centravention o the provisions of Civil Defence
Regulation 1368 end inay invite audiz observations as well. Ever i the past, the
issue was raised Ly the AGUR as ieferred at Para 675(ii) at Pg. 196/N.

(2! In this regacd, it iz rightful in the convext te <av that the cal nut of CDVs
in the various Civil Defensz Offices it not as cer the pelicy of Finance Deptt.,

1 v g T —————— s
GNCT of Delhi tor 2agagemant of 210000

{2) As per the orovisions rontained in thz OM dated N7 03.2019 regarding

rialegation of financis! powars, the following finzncizl powsrs have been

delegated to the HODs & Sacretariee ragarding engagement. of Class IV Staff on
- . ] » < =2

outsourced bssis:
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S.No | Nature of Power | Financial Financial Remarks e
power power
delegated to | delegated to
HODs Admn.
Secretaries
49 | Engagement of | Full Full Powers* | *ED’s approval is required at

the first time with reference

to the number of persons to
| be engaged on outsourced
| basis as per_the sanctioned
| strength / AR approved
i norms but FD’s approval is
[ not required for further
| engagement  of  same
l'number of rersons in
’ subsequent yzars of the
l contract.

Class IV Staff Powers*

(b)

It is submitted that as per above provisions, call out duty of CDVe, who are 308
being paid duty allowance at par with the Skilled Workers as per ratss of Labour Dept!.,
GNCTD should bear the “first time approval of Finance Deptt., GNCT of D='hi against
vacant sanctioned posts of Civil Defence Department. —

-

Regarding the observation recorded at Para 675 (i) at Pg. 196/N, it has been
commented at Para 700 that the proposal was approved by Hon’ble L.G. The copy of
the note at Pg. 299/C is the noting of Fin. Deptt. in which FD recorded its concurrence
at Para 89, for concurrence of revision of daily allowance cf calied out £DVs Cwing w
revision of wages by Labour Depaitinent and lurther advised to seck further approval of
Hon’ble Lt. Governor, Delhi, in this regard. However, as per the record availabie 13
another file CD No. 004243423, it is gathered that one time approval of Hon’ble LG,
Delhi was obtained for “one time approval for revision of duty allowance at par with
other skilled category of labours automatically on revision of minimum wages rates by
the Labour Department, Govt. of NCT of Delhi (copy placed at 491 /C).

Further, with respect to the audit observatlon made by AGCR, as refzrred in
Para 675 (iii), it is gathered that as per the Audit Report 2022-23 from 0/o PAG (Auar), 10
Delhi (Copy placed at 487/C-485/C), tne said Para no. 3 of 2017-18 is stili outstanding
and not settled by the AGCR. Therefors, ehvier the complianca of tre Para orm‘ﬁftua?
comments needs to be sent to the PAG (Audit). !

It is also worth-while to record that two different sanction orders are in )
practice; one for Disaster Management and other for various Civil Defense Offices. Itis
observed that the 24 Nos. of CDVs are being paid by DDMA against their deployment ;a
Emergency Operation Cell (EOC) aL all the Listrict offices as well as Ravedue HQ.
Therefore, the requirement cf engagement of CDVs at various Revenue Districts any
other Deptt. for Disaster Management needs to be re-visiteo.

In view of the above, the entire consolidated propesal requires approval of F2
Finance Deptt. w.i.t. Cali out Duty of the CDVs w.e.f. 01-03-2023 to 31-03-2024

incorporating the above observations. ‘}
Q)

s G Pebubhodtn e
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€D No. 000372031/Civil Defence -
File No. TA35(397)[CD[Callout[2016

717.  Ref. Page 192/N - 204/N !
i

718.  May kindly see the remarks of Pr. Secretary (Rev.) cum Div. Commf. at Para 718
(Pg. 204/N) to examine the submission of Dte. OF Civil Defence.

719. In this regard, itis observed as under:

(i) The instant file was received in this office earlier also and the note of this office
is available at Pg. 196/N to 199/N of the file,

(i) As per the note at Para 659 (Pg. 192/N), it has been stated that the number of
CDVs to be called out by Civil Defence Headquarter have been approved by
the then Director (Civil Defence) / Divisional Commissioner in the following

ratio (Ref: Para 405, 406 of Pg. 99/N):

S.No. | Details Total CDVs
(3) | 20CDVs @ each District X 11 Districts 220
(b) |04 CDVs @ each Sub Division for District Offices X 33 Sub 132
Divisions
(C) | 03 CDVs @ per District for Civil Defence HQ X 11 Districts 33
' ' TOTAL 385

(i)  The approval of Pr. Secretary (Rev.) cum Div. Commr. in this regard is available

at Para 406 at Pg. 99/N of the file.
':/c
J

367 & 368 (Pg. 93/N) revealed that the approval of 1 ( )

(iv) A perusal of the note at Para
ccorded in r/o following ratio:

Pr. Secretary (Rev.) cum Divisional Comm. was 3

S.No. | Details Total CDVs |
(a) 15 CDVs @ each District X 11 Districts 165
(b) | 04 COVs @ each Sub Division for District Offices X 33 Sub 132 3
Divisions !
(C) 03 CDVs @ per District for Civil Defence HQ X 11 Districts 33 L
TOTAL 330 i

(v) The aforesaid approval as per (iv) above was with respect to following purposes
as per Para 9 of Civil Defence Regulations 1968:
(i) For Training |

(ii) For Practice or exercise
(iii) To perform the duties assigned to them by order under these

regulations or under any other law for the time being in force, for the :
protection of persons and property against hostile attack and for the \
purpose of disaster management. v

\ “<\\»r\f‘v;.\; (vi) Hence, in case the CDVs are called out for the aforesaid purpose then Controller
(Fth of Civil Defence has full powers in r/o call out in voluntary and honorary

capacity.

Arvine
SDi\H

(vii) In case the duty allowance is payable to the member of the corps when called
on duty, the State Government may authorize the payment of duty allowance
(at such scale as may be prescribed by it from time to time in consultation with

Central Government).

{viii)  Since the State Government is required to authorize the scale of duty allowance
and there is no delegated financial powers to HODs & Admn. Secretaries as per
the OM dated 07.08.2019 issued by Finance Deptt., GNCT of Delhi, approval of

FD is required for called on duty of CDVs with duty allowance as per the scale

(i.e. number of CDVs X duration X rate).
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< "During the Scrutiny of records regarding the cailout orders, posting of thes
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N 4
.63 :
(ix) I this regard, it is once again to re-submit that the as per the note ath:!te (0.
of the file, a reference has been made to the Audlt Para 03 / observation vide ‘?'abl eat 24%[&
F. 1/(0IC-B&B)/DC/Audit-AGCR/2016-17/1280-82 dated 11.02.2019 (copy aval i

Pg. 303/C-299/C), which reads as under:

e volunteers and

med
requisition of the depa vil Defence volunteers were perfor
q of the department, it was observed that Civil Def COHQ, DMS,

duties in the various bronches of UTCS, PGMS, Div.Com(Rev.)/Director Civil Defence, .
ADMs, SDMs, Civil Defence District/Zonal offices, Depots, Revenue HQ (Nazarat Branch,
Coordinatian Branch, Legal Branch, SDM, GA Branch, Controller of Accounts, Accaums Branch,
Cashier Bronch, RTI Branch, Vigilance Branch, CCS Branch, Relief Branch, Joint Director (1m),
Computer Branch, Parliament Cell, PG Cell, Record Room, DDMA (HQ), CT Branch, Guard Duty,
CEO-Cum-5pl. Secretary (Disaster Management), Call Centre (DDMAMM
Data Entry Operator, Driver assistance work, =tc. As per the Act and rules of Civil foe"“/_ Callout
of volunteers cannot be made Jor the above mentinned dities. Therefore the expenditure incurr ed
on these persons daily allowances and conveyance charges to the ectent of Rs. 10. 72 rrare_v_v.a_s
irregular.

From the above, it appears that the services of the COVs are being utilized as
against MTS and not for the purpose as mentioned in (v) above.

(ix) ~ The AO (Civil Defence) has also recorded his comments vide note at Pg. 202/N =
203/N of the file. The AO (Civil Defence) vide Para 707 (1) has also observed
that “CDVs are posted in various other departments like M/o Home Affairs,
Offices of various Ministers, LG Sectt., UTCS Training Centre, Waqf Tribunal etc.,
which is not as per the policy of Finance Department for call out duty”. The AO
(Civil Defence) has referred to item no. 49(b) of OM dated 07.08.2019 regarding
“engagement of Class IV Staff* which requires that FD’s approval is required at
the first time with reference to the number of persons to be engaged on
outsourced basis as per the sanctioned strength / AR approved norms but FD's
approval is not required for further engagement of same number of persons in
subsequent years of the contract.

(x) Further, in case, the CDVs are being engaged as against security staff, as per
the Item No. 49(1) of the OM dated 07.08.2019, FD’s approval is required at the
first time with reference to the number of persons on outsourced basis as per
the sanctioned strength / AR approved norms.

(xi) Under the instant proposal, the Dte.of Civil Defence proposes to call out the
CDVs for the period 01.04.2023 to 31.03.2024 with duty allowance and in both
the cases i.e. whether for the purposes specified at {v) above or {ix) above, the
approval of FD is needed for the reasons adduced in the foregoing note.

(xii)  The DC-V (HQ) has also remarked at Para 713 & 714 that number of called out
posts in different departments needs to be identified and fixed. This exercise
should also be taken up by Dte. Of Civil Defence, beforehand. |

720. In view of the above, if agreed, file is proposed to be sent to the Dte. Of Civil
Defence with the request to make a consolidated self contained note for obtaining the
approval of FD, incorporating the aforesaid observations and after clarifying the number

of approved strength as observed in Para 719 (ii) to (iv) above. &/
7
i

721.  Submitted Please
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CD No.000372031

-210/N-

i F32-Scen the proposal of the Revenue Department,

‘ 333 :The observations

+34- However,

: / suggestions of the Pr. Secreta Revenuc
Dxrc;tgr, C:ml Defence at Para-730 & 731 l-y.';rc purclgf
administrative in nature and the same may be dealt with
sepatratcly as there is no role of Finance Department in this
matter.

IFA ie. Controller of Accounts of Revenue
Department has opined in Para-725 that approval of Finance
Department is required as financial powers are not delegated
to Pr. Secrctary, Revenue to authorize such payment as per
existing delegation offers dated 7.8.2019. Further, the IFA has
commented in said Para-725 that no sanctioned strength of
CDVs is approved by the GNCTD. With reference to the said

opinion of the IFA, the Finance Department is directed to
clarify on the following two issues:

1. Whether concurrence of Finance Department is required
with regard to the number of CDVs to be called out in
light of Section 8(2) of the Civil Defence Act, 1968, which
empowers the Controller (presently DMs of the district arc
Controller of CDVs for that particular district) to call out

CDVs as per requirement in accordance with provisions of
the said Act.?

. Whether concurrence of Finance Department is required
for making payment of Daily Duty allowance &
Conveyance allowance to CDVs called out by the
Controller/Director, Civil Defence in the light of the fact
that their daily duty allowance & conveyance allowance
has been fixed as per Order dated 8.5.2023 (placed at
Page-492/C) and these rates are linked with minimum
wages fixed by the Government, duly approved by the
Hon’ble LG (kindly refer Page-488-489/C). If FD’s
concurrence is not required,- then who is (HOD or

Administrative Secretary) compctent to make the payment
to CDVs for their duties?

(A‘;Is{l)

Minister '(I'Qeven_ue/ Finance)
21.07.2023

Pr. SCCME 'PF L )CM
//

—

B i, _

——
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Sub:- Rega rding Call Out duty of Civil Defence Volunteers,

73S. The instan proposul o Revenue Department is regarding Call Out f
duty of Civil Defence Volunteers, Hon'ble Minister (Revenue/Finance) |
has directed Finance Department to clarify the following:

(2) Whether concurrence of Finance Department is required with regard
to the number of CDVs to be called out in light of section 8(2) of the Civil
Defence Act, 1968, which empowers the Controller (presently DMs of the
district are Controller of CDVs for that particular district) to call out )
CDVs as per requirement in accordance with provisions of the said Act? ‘

t

|

|

' (b) Whether concurrence of Finance Department is required for making
! payment of Daily Duty allowance & Conveyance allowance to CDVs
i called out by the Controller/Director, Civil Defence in the light of the fact :
é that their daily duty allowance & conveyance allowance has been fixed as l
| per order dated 08.05.2023 and these rates are linked with minimum
f wages fixed by the Government, duly approved by the Hon'ble LG. If
' FD’s concurrence is not required, then who is (HoD or Administrative
| Secretary) competent to make the payment to CDVs for their duties?

736. The matter has been examined in Finance Department. It is to state
that the working of Civil Defence personnel is covered by specific Act
and regulations and the powers to incur expenditure has to be examined
within the framework of the Act and regulations rather than under general
orders regarding delegation of powers. It may also be noted that vide letter ]
dated 20.9.2022, MIIA, Government of India has clarified to the Die. of i
Civil Defence that the subject of Civil Defence lics under the Union L.ist |

(List-I) of India.

R

737. Further, upon perusal of Civil Defence Act, 1968 and regulations
madc therc under, it appears that prior consultation with Financc
Department would be required in the following matters, as per Rule 5(2) i
(d) of Transaction Business Rule, 1993 as these involve substantial ,‘

NN&/ expenditure: _

peyind YN (a) Constitution of Civil Defence Corps which would entail fixation of
sOM ¥ strength of the corps by the Government under Section 4 of the Civil 1

Defence Act.

R s U,

! (b) Specification of the nature of activitics and the duration tor. which
f Civil Defence personnel can be called out, should be fixed in consultation
with the Finance Department as this may entail very: subsmmmf’i

expenditure.

R o R o VTR 0
VSR gt R Ik b




(212/N)
. . ty,
(¢) In case the Civil Defence personnel are to be put on gall ab. dL:wyc |
tie f.‘lxation of rates for daily charges necds to be done with concurrenc® |
of Finance Department.

no. 8 (1) of the Civil

(d) Further, as per proviso under Regulation “
4 ¢ would also be fixed

Defence Regulations, 1968, scale of duty allowanc !
1n consultation with Government of India. i
H

i

738. Once the above matters are finalized, actual expenditure may be;
incurred at the level of Department within the allocated budget. .’

739. The Department is requested to examine the matter accordingly. :
: f

]

]

-740. This issues with the prior approval of Competent Authority. _

|

|

vg/ﬁr} 5
;3.8'235

(MANQOJ KUMAR SHARMA),
Deputy Secretary (Finance)
|

Director Civil Defence/Pr. Secretary (Revenue)
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(213/N) Lgo\ W>

Fin: 012730714
Rev: 000372031

FINANCE (EXPENDITURE-1) DEPARTMENT

741. As desired by Hon'ble Minister (Finance), the original file
reccived in the matter of Civil Defence Volunteers is being submitted to

‘the Office of Hon’ble Minister (Finance) with the approved note

addressed to Director Civil Defence/Pr. Secretary, Revenue placed at page
211/N-212/N.

742. Submitted Please. )
28|22
MWWM) ﬁ \ -y
(oSt
S.0. (EXP-1

| DSF/L.S)./(Exp-l)@%-ﬂ@

Mano]) Kumar Sharma
Dy, Sety, Finance {Exp 1)

| 5 .
. Special Sccretary (Finance-11) — O QW

1\/"‘/\ oy

Secretary (Finanec) q’y\'q’

|
1
§
|

Pr. Sccretary

Hon’ble Minister (Finance)
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‘ Section 2(a) of the Civil Defence Act. 1968 cle
“143 of the Civil Defence Volunteers includes
disaster management, before, during,

. arly states that responsibilitics
--any measure taken for the purpose of

. at or after any disaster.’ Further, the section
2(c) of the Disaster Management Act itself specifies “mitigation or reduction of risk of

any disaster or its severity or consequences” as part of disaster management. This
becomes even more pertinent in the context of Delhi, being a densely populated
territory that faces scrious and frequent disasters. Having a cadre of Civil Defence
Volunteers readily available with the local administration becomes a crucial step in
ensuring preparedness for disasters and mitigation of associated risks.

Delhi lies in Seismic Zone IV which makes it vulnerable to carthquakes. The
Tuy frequency of carthquakes is rising according to the Centre for Research on the
Epidemiology of Disasters. For instance, their database reflects that the average
number of major carthquakes in the last year was higher than the past two decades'
average. The seismic record shows there have been ncarly 1,300 earthquakes with
magnitudes of over five in the last year worldwide, with India alone recording 40. The
loss of life and property in the recent carthquakes in Turkey, Afghanistan, and
Joshimath should serve as a wakeup call for us and this requircs additional
preparedness including but not limited to a cadre for Civil Defence Volunteers. Given
the sudden nature of carthquakes, there may not be time to call out Civil Defence
Volunteers after the tragedy has struck. Immediate response is needed to rescuc

people stuck in debris, help the injured, set up relicf camps and take up other
rehabilitation measures.

o T Y]

wi'ls It is unfortunate that the proposal to withdraw/reduce the number of Civil
| Defence Volunteers has been made at a time when Delhi has just dealt with flood

like situation affecting thousands of people, causing their mass displacement, and

significant loss to their properties, and normal life. In times such as these, Civil

Defence Voluntcers arc a crucial force available with the DMs to provide immediate

relief. Often flash floods on account of higher rainfall in Uttarakhand, or sudden

release of water from Haryana does not give us months’ notice to issue call outs and

recruit Civil Defence Volunteers. The only way we can deal with these disasters is to
have the cadre recruited, trained and deployed.

(9

= Further, the Civil Defence Volunteers proved immenscly uscful during the
e i Covid-19 pandemic which too did not announce itsell months in advance. 1t is worth
introspection what would have happened if there were not cnough Civil Dcfence
Volunteers available with each district. Disasters do not come on a schedule as per
our convenience, and therefore we can never be sufficiently prepared in advance for
} them. If there is any lesson from the Covid-19 pandemic which caused more than
! 5.3 lakh documented deaths in India, it is to strengthen disaster management

preparedness of which Civil Defence Volunteers constitute an important and integral
i part.

7 lh, I would also like to highlight that Delhi is a densely populated territory which
| has migrants from all across the country who live and work here. The population of
Delhi celebrates a wide range of religious and cultural festivals where large crowds
gather. These include Durga pooja, Chhath pooja, Ganesh Chaturthi, Kanwar camps
among others. The responsibility of crowd management and ensuring that large

congregations do not turn unruly, becomes the responsibility of Civil Delence
Volunteers deployed with the local DMs.

R =~ win U AR

i The proposal to reduce the number of Civil Defence Volunteers to a mere 15
) ye ., per fiisuict is a short-sighted step. With 8-hour duty periods, this would amount to
having only 5 Civil Defence Volunteers available in each district. What relief and

rescue work could these 5 people be expected to execute at time of disaster?

{ Disaster preparedness and risk miti
TH9? | ony sporadically, Yet it is not a res

; and calm, All such corps involved i
work, at state or national level, o
absorbed in other tasks in non
| moment any disaster strikes.

gation by its very nature is visibly useful
ponsibility that can be let go off in times of peace
n any kind of protection and disaster management !
perate on the same assumption that they can be
-disaster times but will be readily available the
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In fact, if one were to look at the armed forces or National Disaster Response

Force or oth_cr allied cadres involved in protection and risk mitigation tasks, it |
becomes obvious that they are not always occupied on the field. This docs not méan |
that they are useless and need to be disbanded. These forces are esscntial resources |

and all governments valug them for their efforts in times of trouble. In non-disaster
’t;;‘!}csl; these forces are utilised in more cveryday administration, managerial tasks.
is

owever does not take away from their importance. Even in the armed forces,
the amount of time officers and soldiers are deployed in military tasks is limited. The
remaining time they are deployed in civilian tasks so as to keep them engaged,
physically fit and mentally agile. It is not as if armed forces can be disabled or
reduced since they spend only a limited time in military related activities.

' The Civil Defence Volunteers also need to continue during various tasks,
associated with disaster management during peace time through training and
exercises. Similarly, their deployment at various Government Offices, which are

1

considered as vital installation for running the Government and public services, also 3
ensures that the Government property, documents, files etc. are being taken care by /
Civil Defence Volunteers. Civilian deployment of any such cadre outside crises times, r
is an accepted practice. t
)
Civil Defence Volunteers are an especially important resource for the elected é
government and their administration in Delhi, who do not have any other similar it

cadre readily available that can step in at times of emergency. Delhi government
cannot easily access the police machinery or other cadres which may step in for
protection or disaster management. Where does this lcave the district and state
administration then? By taking away the Civil Defence Volunteers from the DMs, we K
would tie up their hands and leave them with insufficient and untrained manpower 8
that would be of little use when a disaster strikes. When time is of essence and the u
entire administration should be thinking of reducing loss to life and property of
public, we cannot expect the government to call out for new, untrained Civil Defence
Volunteers who may have no idea of local geography, communities, or even
administrative systems. What would be the use of hiring inexperienced and

untrained Civil Defence Volunteers weeks after precious time has been lost after the
disaster has struck.

T e WS

In light of all the above reasons, I believe that Delhi needs to maintain a strong
Civil Defence Cadre so that we are prepared for any emergency. Revenue Department
should work out details of the same without any delay. u

, [ am also in receipt of complaints from Civil Defence Volunteers who have
been deployed by the Revenue Department at various offices and have been working i
without receiving any allowance for the past many months. [ am shocked by this.

Civil Defence Volunteers even during the present time have been working on crowd
management and control in DM olfices where a lot of public dealing takes place.
These people have been working for the last many months with the Delhi Govt.

without receiving any payment for the services being rendered. Their due pay should
be released immediately.

———

In view of the facts above, Pr. Secretary (Revenue) is directed to respond to

the observations of Finance Department, GNCTD at para-737 on page 211/N within

" 03 (three) working days so that their wages could be paid at the level of Department

within allocated budget as advised by Finance Department at para-738 considering

the hardship faced by the CDVs who have not been paid wages for last 3-4 months

despite the fact that we have utilized their services without paying their wages since

April, 2023. 1t is the responsibility of Pr. Secretary (Revenue) to coordinate with the
Finance Department to ensure that payment of wages can be done in 07 days.

~Tm

l

o

Audhl) |

Minister (Revenue) /
31.08.2023
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Pr. Secret. Revégue
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}.}'- ’1((» May kindly refer pages 205-209/N and 211-213/N.

i 1 G\ The legal position is absolutely clear. The civil defence system is meant for
dealing with hostile attack and disaster. Therefore, the civil defence volunteer cannot
be used for routine official duties. This is not only be contrary to the law but will also
impede. the offectiveness of the civil defence volunteers in the event of hostile attack
or disaster. The civil defence cannot be seen as or avenue for providing employment
opportunities and that 100 without following the due process for selection, rather by
indulging in favouritism. All the departments may therefore be advised to make their
arrangements and to ensure that the law is not violated. The concerned DMs should
end the call out duty accordingly. The Departments concerned shall be responsible to
make their alternative arrangements at their end.

'\QQ « As regards the Revenue Department and the number of civil defence
‘ volunteers may be kept at 189 ( 15 for each of the 11 districts and 24 at the
] Headquarter) for the purpose of disaster related work. Ofcourse, if there is a disaster
like situation additional call out duty can be made depending on the requirements.

T $Q\ There have been embarrassing situations when civil defence volunteers were
found involved in corrupt activities or doing office work, illegally. The DMs
concerned shall ensure that such incidents do not occur. The DMs may rotate the
volunteers against the strength (#189) as mentioned above. Further, the call out should
henceforth be done only from those who possess minimum education qualification of
12"" pass and meet the physical fitness in terms of running 1.6 kms in 7.5 minutes. The

: Selection Committee for the purpose of identifying the CDVs for call duty in future be

' headed by DM.

7€ 0 The proposal is accordingly placed for approval of call out strength of 189 as
mentioned above. Further, the honorarium/ duty allowance for call out duty for already
performed duty may be paid till date and thereafter the strength should be trimmed to

the 189 as mentioned above.

DC-V (HQ)

Div Comm/AC)S?//(Revenue)

7/
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This is (o draw i i

_ your kind alicntion to the inordinate delay ca

. H 4
ofﬁ(ﬂalls of the Revenue and Finance Departments in processing {)f pa s;](inbty
to Civil Defence Volunteers (CDVs). ’ S

. It ‘may be not.cc'l llhal until 292?, cach ycar thc payment of CDVs was
nppr.m{cd by the Divisional Commissioner. This ycar (2023), the proposal for
administrative approval and cxpenditure sanction for Rs. 7,98,81,528/- was
ﬁ{'sl put up for the approval of the Divisional Commissioncr on 19.05.2023.
Smcp then, the Revenue Department and the Finance Department have been
plnqug passing-the-parcel between themselves. On two scparate occasions,
the Minister (Revenuc) gave instructions for the payment to be clearcd, i.c. on
96.06,2023 and then again on 31.08.2023. Howcver, despite these
m::;tructions, the Revenue Department has still not paid thc CDVs. Not only
this, some of the delays are absolutely appalling. On 21.07.2023, thc Minister
(Revenue/Finance) sent this file to Finance Department; however, it was not
sent back to Revenue Department until 23.08.2023. Similarly, on 31.08.2023,
Minister (Revenue) sent the file to Revenuce Department with clear instructions
to cnsure that the payment of CDVs is donc in 7 days; howevcr, the payment

' was not donc and the filc was not cven processed for more than 30 days.

It may be noted that officials of these two dcpartments have
allowance to Civil Defence Voluntecers,

Ap3
| backgrounds. Their plight has gonc

" unnccessarily delayed the payment of
who often come from low to middle income
completely unnoticed by officials who cnjoy regular payment of salarics, along

- with perks and allowances. Their actions have been in gross violation of Civil

' Services (Conduct) Rules 1964 and All India Services (Conduct) Rulces, 1968

(as applicable) wherein il is thc duty ol these officials to maintain

responsivencss Lo the public, particularly the weaker scclion, and Lo act with

fairness and impartiality and not discriminatc against anyonc, particularly

the poor and under-privileged scctions of the socicty.

64 In light of these inordinate dclays in releasing payments to Civil Defence
' Volunteers, it is hereby rccommended that:

All the concerned officers responsible for this delay should be suspended
and disciplinary action be initiated against them.

The honorarium,/ duty allowancc for the call out duty performed so far
" should be donc as soon as possible.

( tish)/

i YUTRES | " ;
AT g o (). Minister (Revenue/Financc)
i 09.10.2023

ii.

‘Hon'ble Chicf Minister

'Hon’ble Lt. Governor
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Para 757 and para 758 are in direct contradiction. Para 757
says that legally, civil defence volunteers cannot be used for routine
official duties. Para 758 says that 189 civil defence voluntecrs may be
engaged for routine dutics of Revenue department.

Engagement of civil defence volunteers is either legal or illegal.
[If it is illegal, then engagement of 189 is also illegal. If it is legal, then
the numbers have to be decided by the government through a proper
exercise and not in this ad hoc manner. The correct legal position
may be ascertained. Till it is decided, services of all civil defence
volunteers may be terminated at the end of Oct.

Regarding making payments for the services rendered till now,

M+ If Hon’ble LG shares my sentiments, this matter

| the same should be made immediately.

‘ I'am shocked to learn that payments have not been made to
£ them for seven months since 1 April. Most of them come from very
% poor background. Their jobs are very tentative in nature. They can be
; called anytime for work and they can be asked to stop coming next
- day suddenly. Imagine the plight of a person who is doing such a
- lentative job. He must be in very dire need of money. That’s why he is
- coming for such temporary work. And if we do not pay them in time,

we have committed a crime against them. Some officers in the system
| are so insensitive and so selfish that it is only their own salaries,
perks and promotions that matter to them. They are least bothered
about the plight of such poor people. They keep playing football with
the files. In fact, they derive sadistic pleasure in obstructing work and
stopping files.

I recommend cxemplary punishment against the officers
(including the senior most officers) in the present case, which are
| dircctly or indirectly responsible for this delay. We should give such
{ punishment to these officers that henceforth, any other officer does
not indulge in such dilatory tactics. The officers responsible for the
delay in this case should be immediately suspended and disciplinary
proceedings should be initiated against them. :

may be placed
before the next Authority meeting.

(Aryind Kejriwal)

Hon'ble Lt. Governor

\\‘(
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CD No. 000372031
2LI9 /N
Upon perusal of the file, there does not seem to be any contradiction
WOulden l?ara 757 and Para 758, as mentioned in Paras 765 and 766. It
b‘e In the fitness of things to see the letter and spirit of the said paras
and arrive at a conclusion accordingly.

771.
betwe

772. Para 757 has laid down the legal position bringing out that the Civil
Defence System and the Civil Defence Volunteers (CDVs), as per the Civil
Defence Act, 1968, are meant for assisting the efforts of the State in times
of “Hostile Attack” and “Disaster”. For ample clarity, “Hostile Attack”
means “any attack by any person or body of persons, whether during any
war, external aggression, internal disturbance or otherwise, which
endangers the security of any life, property, place or things in India or any
part of the territory thereof...”. “Disaster” as per the said Act means a
“disaster as defined in Clause (d) of Section 2 of Disaster Management Act,
2005, which in turn is defined as a “catastrophe, mishap, calamity or
grave occurrence in any area, arising from natural or manmade causes”.

773. A simple reading of the above very clearly lays down as to where the
CDVs can be utilized. The Revenue Department, you would appreciate, is
the Department concerned with Disaster Management and it is under its
overall administrative control that the Delhi Disaster Management
Authority (DDMA) also functions. As a natural corollary, with such
mandate, the Department will, at any time, need a standing corps of small
volunteers to assist efforts in times of “Disasters”, that include incidence of
flooding (as happened recently), building collapse or untoward accidents of
a limited nature, etc. Needless to say that during the times of a bigger
“Disaster” or a “Hostile Threat”, CDVs available from a pool, can be on “Call
out Duty”.

774. Therefore, provisioning of a “Call Out” strength of 189 CDVs for the
Revenue Department (its Districts and Headquarters) for “the purpose of
Disaster related works”, as mentioned in Para 758, is not in contradiction
with the overall premise of not utilizing CDVs by other Departments, for
duties other than “Hostile Attack” and “Disasters”.

775. The termination of services of existing CDVs w.e.f. 01.11.2023, is
something that the Government has already decided upon, as mentioned at
Para 766. As far as ascertaining the total number of CDVs required in the
future and their deployment, as mentioned at Para 766 is concerned, an
extensive exercise to do the same as per law may be undertaken, through a
Committee of relevant officers.

776. It is indeed shocking to know that the payments have not been made
to the CDVs for the past 07 months despite the fact that a decision was
taken to release the payments by the Revenue Department on 04.10.2023,
and the file to this effect (currently under submission) is making rounds till
now.

777.. Further, I have also gone through the AGCR Audit Report for thél
period 2017-18, observing certain irregularities in engagement of CDVs for
duties other than prescribed by the Civil Defence Act, 1968 and

Regulations thereof. I am constrained to mention that, instead: of

addressing the issue at hand appropriately and in a timely manner, the
Government continued with the irregularities in the engagement of CDVs

. which has resulted in instant situation. It is nd my unders

a
'to why this file has been sent to me for the approval of pending payments, |
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- ister in-charge of Departments of Finance and Rt}vcn;esub.ect. ‘
f('. her Competenc and powers in the matter of this transferr |

i/

/

s as
778. The matter of purported, ‘delay’, ctc. on part of tlll:l: [;)fﬁ:jirtably |
brought out in Paras 768 and 769 is of concern and should be [
dealt with, Separately.

779, However, Delhi is a disaster-prone city, and to aqdre§s lasy
cventuality by way of sufficient measures that inter alia include

employment of CDVs as per regulations and norms, can certainly be of
advantage,

780. At the same time, livelihood concerns, in my considered opinion,
. .
should be on the top of any Government’s agenda. It cannot be disputed

{
]
!
f
]
|
|
E_ that CDVs, who come from the humble backgrounds. find an opportunity to !
M |
P
1'
|
|
]
|
{
[
[
;'

€munerative engapement should be explored in a rational, legal and non-
artisan manner as per law, lest such engage

W

m%%m

other segments of the Society, especially those belonging to the
e M%w&@mgm
{ o CDVs_after following due procedure as per extant provisions and rules
ls ‘%
I and at the same time,

ascertain options of gainful employment for eligible

candidates.

781. It would be expedient to note here that I have already directed the

Director General of Home Guards to engage / employ large number of
Home Guards following due process,

]

t Provisions, so as to minimize and mit
Fr~~ ~ to loss of employment.
v
*

782. It is advised that the Department puts in place an IT-
monitoring mechanism to address avoidable delays,
practice and exercise as prescribed in the Civil Defence R
CDVs and bring transparency in the system.

enabled
énsure training,
egulations for the

, A
7 e3 Hon'ble Chief Minister, Delhi
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In view . :
iew of the remarks of Hon'ble Minister (Revenue), Hon'ble Chief Minister and

)/H/N

Hon'ble LG
DEfEnce/[)i.vi.iat previous notes, if approved, we may request Director . Civil
sional Commissioner to approve the following:-

1. Adminj i
inistrative approval for call out of 293 Civil Defence’ Volunteers w.c.f -

01.0
4.2023 to 31.10.2023 as per the list at para 601 & 602.

. Expendi : .
penditure sanction of 293 Civil Defence Volunteers for Rs. 4,94,58,400/-

‘ tow
s :(r)ds the payment of duty allowance @ Rs. 804 and conveyance allowance @
40 weef, 01f04'2023 to 31.10.2023 as per attendance.

. Admini i ’ '
nistrative approval to withdraw the call out of all Civil Defence Volunteers

depl i
smng‘:Z:d in any department w.e.f. 01.11.2023 and issue a circular in this reggrd
ject to payment of all their dues till 31,10.2023 by the concerned department

as per rules. D=4k Kaee? c??ahlia w Lo

Submitted for approval please.

25 . Z-¢D, DHE
/__’—/
= /‘DD .f//**ffo 1.5
/ 5/ (KK’.VERM‘% :
Jumor Srafl officer (€

A o(ep)

Reference above

Since there is no delegated financial powers to HODs & Admin.
Secretaries as per the OM dt. 07.08.2019 issued by Finance Deptt., GNCT o
Delhi, approval of FD is required for called on duty of CDVs with duty allowance
as per the scale (ie. pumber of CDVs X duration X rate) subject to restriction of
amount payable as per actual atterdance during 01.04,2023 to 31.10.2023.

’ Accordingly, if agreed, Director Civil Defence may be requested to send
the file to Finance Department to accord Ex-Post Facto Expenditure Sanction of
rupees 4,94,58,400 (Four Core Ninety Four Lakh, Fifty Eight Thousand Four

Hundred only). '

Submitted please g,a

AN O
9& é?“%(\\%
D) S
Dodeethusdin— 2
A ¢
M HB\ §£‘u‘: Staft Officer (CO)

Dotk C IO Y
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